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Origia1 Application No 
• 	

V 	MIsc, Pstjtion NO ( 
Contcmp Potition No 	 /. 

-, 	 RCV1(-W 'pplicdtiofl No, 	 / 
p'p1cant(s) 	 N 

- Vs - 

ReSo'ndent(s) 
V 	

AVoat e for the AppI icant( s) : 	 sc 
for the.. RcspOfldit(s) 

Registry 	_ 
Triba1 

I 	 27 • 11.02 	 Heard Mr • o.K. Shtrrna, learnod 

: ; 4e A 	 Sr. counsel for the pplieant and a1s 

also Mr. A,Deb Roy. learned Sr. C.G. 

	

Lx 	 S.C. for the respondents. 

	

•fi.. 	 V 	 The aplication is ddmitted. 

t Issue notice on the resondentsto V 

b" 11  show cause as to why interim order 

as pray(::d for shall not be granted, 

H L 	 returnable by tour weeks. Mr. A.Deb 

C V 	 Roys, learned sr. C.G.S.C. accepts 

notice on behalf of the respcndents • V 
V 

In the ncantime 1  the departmental 

Competitive 1xa(Qiru1tiOn for promotiOn 

to TFS Group-B under 25% quota 

proposed to be held on 1.12.2002 may 
A 	" 	 be held by the authority cn the date 

cb. I fixed, but any promotion made there 

under shall be subject to the out 

come oir this application. The applic 

ant may also appe tr in the examinat' 

ion without prejudice to their rights 
3J 	 c)ajmed in the O.A. 

q'I c?1f i/_ 	 List on 3.1.2003 for order. 

H 	 Vj 

Vice-Chairman 
H bb 



-R-e VC4-e  

- 	 -W 

2VL 	LL2 

30.1.2003 Present : The Hon'ble Mr. Justice D.N. 
Chowdhury, Vice-Chairman. 

The Hon'ble 	S.K. Hajra, 
Administrative Member. 

-¼' 	 CJ-. (4tL4k 

kv 	LM. 

On the prayer of Mr. A.Deb 
Roy, learned Sr. C.G.S.C. for the respoi 
ndents fiirther four weeks time is 
allowed to the respondents for filing 
written statement. 

List again on 3.3.2003 for 

written statement. 

% _70 
	 mb 
	Member 	 Vice-Chairman 

Mt. 	teVL 	 L'&AJI 

\e-_- 

13.3. 2003 

Tf- 	-- 4f 

Mr. B.C. Pathak, learned Mdl. 

C.G.S.Co for, the respondents stated 
that. written statement is ready for 
filing and is to be filed in 'within1  

a short time. In that view of t'e $ 

statement, the matter may be listed 

for hearing on 29.4.2003. The respond-

ents may file written statement in the 

meantime. 

L 9 1 J 	 mb 
	 - 	 Vice-Chairman 

rrj 	- 	 i 
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C.A.377/2002 

9.6.2003 	Present: The HoiYble Mr.Justice D.N. 
Chordhury, Vice-Chairman 

The Hori'hle Mr.R.K.Upadhyaya 
Administrative Member • 

put up the matter on 16.6.2003 for 
hearing in presence of Mr.B.C.Pathak 1  iear 
nod Addl.C.G.S.C. 

Member 	 Vice-Chairman 

bb 

16.6,2003 	On the prayer of learned counsel 

for the parties, the case is adjourned. 

List again on 23.6.2003 for 

hearing. 

mber 	 Vice-Chairman 

mb 

SUWON 	 xx1 

OA 

31.7.2003 	On the prayer of Miss U. Das, 

learned counsel for the applicant the case 
is adjourned. List again on 26.8.2003 

for hearing. 

7 
Wember 	 Vice-Chairman 

mb 

26.8.2003 Present : The Hon'ble Mr. Justice D.N. 
Chovdhury, Vice-Chairman. 
The Hon'ble Mr. K.V. Prahaladar-
fvmber (A). 

Heard in part. List again On 

29.8.2003 for further hearing. 

hairn Iv mber 	 Vice 

hh 



O.A. 377/2002 
- 

9..2O03 	Heard learned counsel for th 
parties. Hearino concluded. Judgment 

//, 	f jv3 	 delivered in open Coirt, kept in separa- 
te sheets. The application is dismissed 
in terms of the order 0  No order as to 
C ost S. 

rr-c-L /A4 

/A 

Je1M q4 /L 
f' 	pg 

mbe r Vice—Chairman 
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DEF ORE THE CENTRAL At)N I N I STRA 'lIVE TA I I3UNP1. 

ouwAwr i EENC1 

OAJ\kj 3•77 002 

Akhtai' 

A1plicarts 

Unirri of Ind:i.a & C 

Respondents 

BR I ER FACTS OF THE CASE AND WA I TTEN SUE-N I SE I ON OF THE 

APPLICANT 

1 The 	Applicants numbering 23, belonp to the cadres 	of 

JTO and SDE assal I ini 	the 	decision taken by the Respondents 

for holdiop a single depai- tinent4,competitiye 	examination 	for- 

promotion to the c adre of Tel acorn Eng- ineaninr 	Serv :1. ca 	(TEE) 

by clLtbb.'ino the 	vacancies of 1996 to 2001 	have  filrd 	this 

O.A. 

The vacancies in question admittedly arose duping the 

9901and  thereafter and as such it has been clarified 

• 	by the Respondents. that 1996 Recruitment Ru I as would be made 
-- 	 s 	• 

app]. icab Ia while 'F 11 inçj up of those vacancies As per the 

1996 Recruitment Rules the vacancies under promotional quota 

are di videc-I in to two ç  rcup viz. 75 on the basis of 

sen ion. ty-cumf I tness and 25 on the basis of a Department a:i 

Competitive Examina -b ion 

Issue involved in this present IJA is relating to 

the v an ann: i as fe 1 und ar 25% p romot ion a I quota The 

Respondents bythe:im:upn ad commun I cat ion dat ad B I I 2002 

c:onvey the decis:,on to polo Iiapartrnantei comp-attve 

:::xa(?Ilflation as per t h e new Recruitment Rules. However, 	in 

J. 

- -- --': -fl- - -- --t<*-:- - 	* r,r---- 



the t;ri 1;ten Stat amen t (pare 4) it has been clarified that 

the process 01 Examination and subsequent consideration 

a)CL( Id be mad a under 1996 Rat r..itment Rul es 

The appl icante are dasical ly aggri vd by the 

methodoloçjv app Lied by the Respondents dehorse the Rules in 

clubbinc up of vacanc :1 as and thereafter to hold a singi e 

examinat ion for the vacancies occurred during the years from 

1996 to 2001 As per the ON dated 24 12 1900 :1. ssued by the 

Deoartment of Personnel & A 0 clearly md c ates the 

athodoi oqy recui red to be app ti ad in cases where the year" 

wise panel cou Id not he hal ci for number of:e ers However,  

the Respondents without adher inc to rul as and settled 

princ::ipl as proposed to go for a short—cut in hold ing single 

xamnet ion for f a I ing up of vacancies occurred during the 

years from 1996 to 2001 

	

Most of the app I [cents came with in the zone 	of 

consra ion for such promotion in the year 1996 itself and 

.7 
a ng into c:onsiderat ion the :i mpucinaci mathodol ogy made 

applicable by the respond ents, in case any J f  0 I  ih 

c I c4 b a for such promotion in the year i996, he 	required  
I.  

to subm :i t: separate app I [cents for the ye ars up to 2001 

howaver, for the said single axeminat ion On the other and 

tie qualifying marks prescribed in the said exem:[net ion is 

minimum 50 

The 	app). ic ants highlighted 	their 	ç; ni evanc:es 

relating to tact that respondents have not hiqh Ii ghted the 

number of vec:anci as arose in a particular years Apart from 

that grievances reqarding not a 1fording reasonebi a t ime for 



m.Th:irq necessary preparation for the said axamir lion as the 

syft sbus. c :1. rcul sted by the respondents is a vest: one 

containing m Itidiscipi mary top ic:s 

SLJI31IBSIONS 

1. 	 The impuçjnec:! commi.in :1. cat ion 	dated 	€3 	11 2002 is 	in 

- violation 	of Art 	14 and i, of the Constitution of lndia 	The 

respondents ouct to have c:onduc: ted separate examntions 

a6d 	they ought to have prepared year-wiee panel dccl ar inc 

the 	vacancies of each year instead of one exam:i,nation 	The 

iten t 	and 	purpose of hold log ye arw lee pane I indicates 

ddcj:ing of personal 	ski Li. 	of 	an ,ffic:er 	for that part ic..klar 

year and thereafter to accommodate/promote su I tab 1 a off ice re 

to their h lohar rank after making relative assessment of - - 
thair sklli/merit However, it is seen that in most of the 

times 	due to the Jasc::ns beyond control 	of the 	authorities 

such 	year wise 	panel could not 	be 	p repsred 	wi thin 	the 
Pyicular year. 	The PM dated 	24 12 1980 	indicates 	the 

/mathodology for hold log such year--wise panel 	where no 	such 

poe I could be prepared in due time 	The Hon b1 a Apex 	Court 

ih case of VKSanoal 	-vs-- UOI 	ore reported 	in 	1995) 	4 

8CC 246 has discussed the said PM and held that clubbing up 

orf 	vacanc ice \ is not permissible same being violative of 	Art 

14 	of 	the C,,onsticutic:.n 	of 	india 	and 	same 	restric::ts 	the 

chances of selection 
iA 

Intnt case 	involves the 	quest ion 

of 	holding year--wise examination and 	judging merit 	of 	an 

officer 	forc that 	particuiar year. 	In 	anypothetical 	case...... 



i n case one of 	the 	applicants eligible as of 	1996) c:ould 

not; otain the 	minimum marks in our 	 in 	the 

mination ( 	the 	impuried 	one) than he loses 	his chance 
A 

fo-r promot:ion not for the particular year (1996), 	he also 

d :1 c.1ua 3. f :i ed for a Li the subsequent ye ars 

(h ) 	The respondents in t ne instant case 

5oJht to asses the merit of an officer once for the years 

toether and the outcome of such sing Ic assesSment now 

sodoht to he fit in different; years t hat too t4 thout 

af'forc ing any re asonabi a opportun I ty 

2. 	The case of the anp I icants are in better 'footing 

than the case discussed above (1995)    4 8CC 246, and the I 

1 aid down as well as the ratio in the said case is squarely 

C!1 icabl e in the instant; case 

- 	(a) in case od DPC an off ice r" can he assessed 

by his 
--------------------------------------

t.i-.IU__ ..••. ... 

re there is provision for , 	 in 

tho event of not hold mo such axjt ion for the part icul ar 

yer the asseasinq authc:r1 ty never gets any clue about the 

IT3CT'1 t/persona.i. skill of an officer. The merit of an officer' 

fo a particular year can not be treated to be a static/unit 

one for years together. (The respondents ought to have 

coiducted separate examination for each year taking into 

col-ider-tion the same yard"stid:: as if same being a review 

i 	DP 

(b 
	"1 hat by the impi.qned act ion the respondents have 

c u.r 1; a ii, ad the right of the appi. icants for being consderad 

LI. 



for p romot ion each year as coot np 1 ated and as such same is 

violative of the Art 14 and 16 oft he Lonsti tut ion of mdi 

nd laws fra med ther'eunde r 

The 	respondents have 	acted 	contrary 	in not 

providing adequate preparation time 	to the 	appl ic:ants for 

the 	sa:i. d examination 	The 	impuqned order dated 8 	Ii 208% is 

t ichle to 	be 	set 	aside and 	quashed 	directing the 

'espondents to 	notify the vacarci es arose 	each 	years in 

quest ion and 	thereafter to 	hold 	separate 	examinat ion 

prov idinq adequate time and to prepare separate panel 

SE LAWS RE L I ED UP ON 

1, 196:1 (1) ELI 17 (JOURNAL SECTION) 

.2. (1995) 4 5CC 246. 

:. (1997) 9 SOC 207, 

5 

I 
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0. 	R.A. No. 	 2002. 

S.. 	 DATE OF DEC IS ON 	29-8-2003. 

Md. Akhtar Hussain 	& Ors. 	 ApPLIcANT(S). 

SriS.Sarma 	
00 	 0 0 	 00 00 	

. . 00 OADVOC T EFORTHE 
PPLICA.NT(S). 

- VERSUS - 

0

Union of India &Ors: 	. , . , . . 	sPo1uEI(s). 

Sri B.C.Pathak, Addl:C.G:S:C. 
0 	 0 ADVOCATE FOR THE 

RESPONDENT(S). 

THE $ONII.BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN 

THI 	 MR K.V.PRAHALADAN, ADMN. MEMBER 

1. Wether Reporters of local papers may be allowed to see 
the judgment ? 

be referred to the Reporter or not ? 

3, W1ether their Lordships wish to see the fair copy of the 
jidgntent 7 

4. Wether the judgment is to be circulated to the other 
Bnches 7 

Jidgment delivered by Ho t ble Vice-Chairman 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 377 of 2002. 

Date of Order : This the 29th Day of August, 2003. 

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman. 

The Hon'ble Mr K.V.Prahaladan, Administrative Member. 

Md. Akhtar Hussain,JTO 
Rajiv Kumar Barman, SDE 
Partha Sarathi Das, JTO 
Biren Chandra Kumar, SDE 
Arijit Roy Pradhani, JTO 
Nabajyoti Kakati, SDE 
Ram Charan Thakuria, JTO 
Nirod Chandra Bhagawati, SDE 
Swapnali Kalita, JTO 
Geetanjali Kakoti, SDE 
Lulu Nandi, SDE 
Heina Kakoti, JTO 

• 	13. Shyamal Dutta, SDE 
• 	14. Arun Kumar Das, JTO 

Mukutar Rahman, JTO 
Pankaj Talukdar, JTO 
Birendra Sarmah, JTO 
Achyut Kumar Haloi, JTO 
Bijoy Singha, SDE 
Mridul Chandra Kalita, SDE 
Dilip Kumar Sarmah, SDE 
Mantu Baishya, JTO 
Aradhana Chakraborty, SDE 	 ...Applicants 

All the applicants arepresently working 
as JTOs/SDEs under the Chiel General Manager, 
Telecom, Assam Circle,Ulubari,Guwahati7. 

By Advocate Sri S.Sarma. 
• 	 - Versus - 

• 	
1. Union of India, 

represented by the Secretary to the 
Government of Indfia, Ministry of 
Telecommunication, New Delhi. 

The Chief General Manager, 
Assam Telecom Circle, Ulubari, 
Guwahati-7. 

The Bharat Sanchar Nigaip Limit9d 
(BSNL), represented by its Chairman & 
Managing Director, New Delhi. 	 ...Respondeflts 

By Advocate Sri B.C.Pathak,Addl.C.G.S.C. 

ORD ER (ORAL) 

CHOWDHURY J. (V. C) 

The controversy pertains to holding of Departmental 

Competitive Examination for promotion to TES Group-B under 

/ 25% quota. The respondents authority already held the 

\j'N departmental competitive examination for promotion to TES 
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Group-B under 25% quota for filling up the vacancies 

during theyears 1996-97, 1997-98 and 2000-2001. By the 

impugned notification dated 8.11.2002 the respondents 

authority made known its decision to hold departmental 

competitive examination as per new recruitment rules. The 

applicants are aggrieved by the action of the respondents 

for holding a single departmental competitive examination. 

According to the applicants the respondents ought to have 

conducted separate examination for each year and ought to 

have published year wise list as per the existing 

vacancies instead of one year. 

2. 	The respondents contested the claim of the 

applicants by filing written statement. Mr S.Sarma, 

learned counsel appearing for the applicant strenuously 

assailed the action of the respondents for holding one 

departmental competitive examination for promotion for 

filling up the vacancies available during 1996-2001. Mr 

S.Sarma, the learned counsel submitted that the 

authorities failed to discharge Its statutory duty and 
th 

instead bunche&- / vacancies and sought to hold one 

competitive examination for the years 1996-97 to 

2000-2001. The learned counsel contended that in a DPC the 

authority can assess the ACRS for a particular year but in 

case of not holding such examination for the particular 

year there is no chance to assess the merit/personal skill 

of an officer. The learned counsel submitted that an 

applicant who was eligible for appointment in the year 

1996 if he failed to obtain minimum mark of 50% in the 

examination then he would lose his chance for promotion 

for the year 1996 and also disqualified for all subsequent 

years. The learned counsel in support of his contention of 

referred to the following decisions of the Supreme Court : 
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• 	 i) (1995) 4 SCC 246 1  

(1997) 9 sCC 287 and 

(2002) 6 SCC 127. 

3. 	opposing the contention of Mr S.Sarma Mr 

B.C.Pathak, learned Addl.C.G.S.0 referred to the written 

• statement. Mr Pathak submitted that the SDE Recruitment 

Rules 1993 came into force on 23.7.96. Therefore vacancies 

that fell vacant on or after the rules came into force are 

to be filled up under the said rules. The competitive 
in, 

examinationquestiofl first of its kind intended to fill up 

vacancies since 23.7.96. The vacancies have been 

maintained year wise and the candidates have been asked to 

prefer separate applications, for each vacancy year 

depending on eligibility as on 1st July of the respective 

year, which was done to protect the interest of senior 

officials over their relative juniors who became eligible 

for appearing in the examination at a later year. The 

examination held on 1.12.2002 was a deferred examination 

which was initially scheduled to be held on 23.7.2001. The 

manner in which the examination was conducted in the y.ea5 

is uniformally applicable. The respondents in the written 

statement stated that though it was desirable to conduct 

the examination annually depending upon the availability 

of vacancy, the same could not be strictly adhered to 

owing to various reasons beyond the control of the 

respondents. The last competitive examination under the 

pre 1996 Recruitment Rules covering the vacancies upto 

22.7.96 was held on 27th and 28th of November, 2000 and 

the results of the same was also announced. The same could 

not be held earlier due to pendency of court cases. The 

department could proceed to hold the examination under the 

:1 
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new Recruitment Rules for the vacancies arising after 

23.7.96 only after the last examination under earlier 

rules had been completed in November 2000. The respondents 

admittedly took steps for filling up the vacancies from 

1996 to 2001 and to fill up those vacancies the 

respondents conducted one departmental competitive 

examination. The authority could have also conducted year 

wise examination but for the reasons mentioned above it 

could not be held year wise. By holding one examtnation 

chance of promotions are likely to be reduced but that 

will not amount to change the condition of service 

that will affect the promotion prospect in breach - of 

Article 16. Mr Sarma, learned counsel submitted that the 

steps taken by the respondents in conducting one 

examination caus 4ed variation to their prejudice in the 

condition of service. We find it difficult to uphold the 

contention of the applicant •In State of Mysore vs. 

G.B.Purohit, 1967 SLR 753, the Supreme Court observed that 

though right to be considered for promotion is a condition 

of service mere chancesof promotion are not a condition. 

In the above case district wise seniority was changed to 
the respondents became 

state wise seniority and as a result of 	)hLJ very 

junior. It was urged that •it affected the chance of 

promotion which were protected by law. The condition was 

negative by the Supreme Court and held that "it is said on 

behalf of the respondents that as their vacancies of 

promotion have been affected their condition of service 

have been changed to their disadvantage." We see no force 

in the argument because promotion chances are not 

condition of service." The same view was reiterated by the 
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Supreme Court in Mohd Shujat Ali vs. Union of India (1973) 3 

SCC 76, (1989) 2 SCC 541 and (1995) 1 SCC 23. 

4. 	The decision rendered by the Supreme Court in Vinod 

Kumar Sangal vs. Union of India, reported in (1995) 4 SCC 

246 was relating to bunching of DPC in a particular year. 

The Supreme Court held that clubbing together of vacancies 

for the years 1980 to 1985 and resorting to the process of 

selection went against the office memorandum dated 24.12.80 

because if separate selection had been made the appellant 

would have had better chances of being selected. But the 

said office memorandum pertains to holding of the DPC. The 

decision in Union of India vs. N.R.Banerjee (supra) is a 

decision for holding of DPC so also the decision referred to 

(2000) 6 SCC do not fit in this case. 

For the reasons stated above, the application stands 

dismissed. There shall, however, be no order as to costs. 

	

ALADAN) 	 D.N.CHOWDHURY 

	

ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

01 
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- 	Union of Imdia & Ors.. 
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THE CENTRAL ADN I N :c sTRATi YE m I BUNAL GUWAHAT I BENCH 
GUWAHATI 

I 

BETWEE:N 	I-f.  

1. Nd , Akh tar Hussain,JTO 
2 Rail v Kumar }3arman SDE 

P artha Sarath I Das , 310 
Si ren Chandra Kumar SDE 
Ariiit Roy Pradhani,JTO 

ó Nabajyoti Kakati,SDE 
7 Ram Charan 1'ha.::uri a, JTO 
B N:i TOd c::haiicJya Bhagawati,SDE 
9. bwapnaii fai ita,3 (..) 
10Geetanji Kakot:i ,SDE 
i 1 L. u 1 u i\! and I ,SDE 
12 Heina Kakoti , 310 
13 Shyamal DLttta SDE 
14. Arun kumar Das, JTO 
15 Mukut a r Rahman , 310 
10Pan::ajT aiukdar, JO 
17 Si rendra Sarmah JIG 
18 Arhytit-  F:umar Haioi J10 
19 }31 oy Sinciha,SDE 
20Mridul Chandra Kal I ta,SDE 
21 DII. Ip Kumar Sarmah , SDE 
22 Mantu Baishya 310 
23Aradhana Chakrahorty,BDE 

All the appi icants are presently working 
asJT0s/SDEys 	under the The Chief 
General 	Manager, 	Assam 	Telecom 
Circle, Liubari 	Gauhati ....7 

AND 

1 	The Union of I:ndia, represented by 
the Sec retary to the Government 	of 
mdi a, Department of Telecommunication, 
Ministry of Communication, New Delhi 

2 	The Chief General Manager, Assam 
Telecom Ci r'c:ie , S.R.Dora Road, Ulubari 
Buwahatj7 

.31 The Barat Sanchar Niqam Limi ted 
BSNL ) , represented by its Chai rman & 

Managing Director, New Delhi 

" 	P9acj!fl. 

0- 



DETAI LS OF APPL ICATION 

.1 . PART :t CUL ARS 	OF 	THE ORDER AGA I NST 	WHICH 	THE 

The present application is directed against the 

iSsuSflce of letter dated E3 11 2002conveyinq 	the - 	--- 

decision to hold one sinpie departments]_competitive 

examination for promot ion to rE:s GT'oLtp--B under 25 

quota on 1.12V2002  for the comb irced vacancies sri sing 

in the years 1996-97 9  1997-93 9  2000-2001 

2 

The Applicants dec:lare that the subject matter of 

the application is within the jurisd ic:t ion of this 

Hon bie Tribunal 

3 LIMITAT'IC)N 

The 	Applicants 	further 	dccl are 	that 	the 

application is filed within the limitation period 

prescribed under Section 21 of the Administrative 

Tribunals Act 

4 LeILEJI1LASE 

4.1 That the Applicants are citizens of India and as 

such 	they are enti tied to all the rights 	and 

rivilees as c4usrsnteed under the Constitution of 

India, 

42 That the Applicants state that they were all 

H initially appointed as Junior Telecom Officers. The 

Applicants have by way of this application raised a 

common Qri evance and the reliefs as sought for are also 

simi : sr The Applicants hay inc1 a common cause of 

action have preferred this application jointly and as 

0 

WN 



such prays for permission to file this application 

ont iy under the provisions of Rule 4(5) (a) of the CAT 

Procedure RU1es 1987 It may be stated here that t he 

appi icants are Group--8 offic:ers and are yet to be 

absorbed into I3SNL., but by way of abundant caution the 

app.L icants have arraigned Eharat Sanchar N:i.qam Ltd , as 

a party r'espondent in this proceeding 

4.3 	That 	the Applicants have by way 	of 	this 

application made a grievance against the arbitrary and 

illegal 	action 	on the part of 	the 	Respondent 

authorities in proceeding to hold one single 

departmental competitive examination for promotion to 

TEE' GroLp-B acainst 25% quota on 1 i2%.002, for the 

combined vacanc: ies ar:Lsing during the years 1996-97 

1997-98 1998-99 1 999-2000 and 2000-2001 ih e App]. i c ants 

had pr'eferreci separate app:i icatians for he incj 

considered against the vacancies available in each of 

the years merit ioned above. The Respondent authorities 

in :i. I eu of hold inc:j individual sel ections for each of 

the years have now by the impugned commun icat ion 

dec:ided to hold one single selection clubbing together 

the vacancies arising during different years In the 

event any of the App]. icant: fails to pass in the 

examination he would be deprived from promotion under 

the said quota On the other hand in the event separate 

select .1 ons as c:ontemp :t ated were conducted for vacancies 

arising in different years the Applicants stood a 

better c:hance of qualifying for promotion to the next 

higher grade inasmuch as, they would have participated 

in more than one examination In addition to the said 



ii legality, the time period given for preparation for 

the said examination is very short in comparison to the 

sy.i abus prescribed for the said examination The 

Appi icants have also not been granted with any study 

leave to prepare for the said examinations The said 

:i :1 leai iti es 	have caused great prejudice to 	the 

Appi icants and in the event the selection as 

conternp :1 ated v ide the impugned commun icat ion dated 

Bii 02ø2 is allowed to proceed, it would cause 

miscarri ae of justice As such left with no other 

alternative the Applicants have by way of this 

app 1. :i cat ion c:ome under the protective hands of Your 

Lordships seek:inq redressal of their gri evances 

4.4 That the Applicants state that the next promotional 

avenue available to the Applicants is the Telecom 

Engineering Service (TES) Group-B(herein after referred 

to as the said cadre) The TES Group....B Recruitment 

Rules 1996, specifies the manner and method for filing 

up of the posts in the said cadre As per the 

provisions of the said Rules the vacancies arising in 

the said cadre is to be filled by promotion in the 

f o i ow i n g in ann e r 

A. 75 	by promotion on 	senioritycum-fitness 

basis 

B 	25 	by promotion through a 	departmental 

competitive examination 

The minimum eligibility criteria as prescribed 

I 	under the Rules for promotion to the said cadre is 

three years of regular service in the feeder cadre 
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4.5 That the App I icants state that insp i te of clear 

prescript ion under the said Rules as regards the manner,  

and method for fill inc up of the vacancies in TES 

Group-B service the Respondent authori ties fai :1 ed to 

take necessary steps in this direction and the 

vacancies remained unfilled all along The App 1 icants 

were qualified for being considered for such promotions 

all along since the coming into force of the said Rules 

i.e in the year 1996 

4.6 That the Appi :Lcants state that for fi :11 ing up of 

the vacancies under 25% quota, the Respondent 

authorities have proceeded to frame syllabus for the 

departmental competi t i. ye examination and as per the 

said syllabus the persons tnderta::ing the said 

examinations are to appear in two papers carryinci 

max i mum marks of 100 each The subjects/topics as 

required to be studied for the said two papers has been 

prescribed in the said syl lahus The contents of the 

said sy]. 1 abus is vast and the persons desirous of 

undertaking the said examination is requi red to prepare 

on multidisciplinary top.ics It may he mentioned here 

H  that for being considered for promotion a person is 

requi red to score atleast 50% marks in each of the said 

papers 

Copy of the said syllabus is annexed 	as 

Annexure- 1 

4.7 	That the 	App 1 icants 	state that Respondent 

authorities invited 	applications from persons desirous 
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for being considered for promotion aciainst the 	the 

vacancies under 25% quota arising during the years 

1996-97, 1997-98 to 2000-2001 The eligible persons 

fulfiiinq the eligibility criteria Were required to 

file separate applications for being considered for the 

vacancies arisinq in each of the said years, An other 

words a person desiring to have his case considered for 

the vacancies arising in 199-97, 1997-98, 

1 	--2000, 2000-2001 was requi red to f i 1 e S separate 

appi icatians 	The only factor that was requi red to be 

taken note of was that the concerned 	person was 

eligible to he considered for the vacanc I es ariirrg in 

a prticu1 ar year as per the 'prescription made under,  

the Rul es, 

4.8 That the Applicant state that they preferred 

applications for being considered against the vac:anci es 

falling under the 25% quota and most of the Applicants 

have preferred more than one appi icat ion. Most of the 

Applicants are ci iQibie for being considered for 

promot ion to the lEG Group--B service since the coming 

into force of the said Rules and accordingly they had 

preferred separate apj:i icaticns for being considered 

against vacancies arising in each of the declared 

years. 

4.9 That although wh:i le invitinc applications from the 

persons eligible for having their cases considered for 

promotion to the TES Group-B service, it was stated 

that such consideration was for the vacancies avai table 

or the years 1996-1997, 1997-98 to 2000-2001, the 

H 
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actual number of vacancies ava:i. lable for each of the 

said years were not spec:i fled L'-urther the vacancies 

available for reserved c:ateqory candidates was also not 

spelt out 	The Applicants were under the honafide 

impression that 	they havinq been directed to fi ]. e 

Separate app I cat lC3flS for he inç considered for the 

vacancies in each of the said years, there would he 

separate selections/examinations for the vacancies of 

each of the said years and separate sd ect lists would 

be drawn up for the vacancies available in each of the 

said years With this view in mind the Applicants had 

submitted their respective applications The r'espondent 

authori ties have also admitted that the vacancies as 

available for being filled up throucjh a deprtmental 

competitive examination to have infact arisen at 

various points of time over the years 

4.10 That the Applicants state that contrary to the 

expectation of the Applicant and also the procedure 

prescribed for the same, the Respondent authorities 

have proceeded to issue a letter dated 8 11 2002 

communic:atinQ the decision to hold a single 

departmental competitive examination for promotion to 

TES Group-E under 25Y+ quota on 1 12 2002 for fill inçj up 

of the vacancies arisincj with effect from 1996--1997 to 

2000-2001 The Applicants are yet to he formally served 

with a copy of the said noti ficat ion and/or be 

individually informed about the contents of the same 

The contents of the said letter reveals that the 

Respondent authc:ri ties in lieu of holdinq separate 

selections for each of the respective years have now 



amalçamateci the vacancies available over the year's and 

such vacancies is being sought to be f :i. i cci up through 

one Se 1 ec:t ion on 1y 

A copy of the letter dated 8 ii 2ø2 is annexed 

as Annexure2 

4.11 That the Applicants state that in the meantime 

the Respondent authorities have proceeded to fill up 

the vac::ancies available under 75Y quota in the TES 

Group-S service by promotion on seniority curn fitness 

basis Some of the Applicants have also the promoted to 

the next higher cadre in pursuance to the said exercise 

carried out by the Respondent authori t es The persons 

promoted under the 75/ quota have also now been 

directed to appear in the selection to be held on 

1, i22ø2 for having their cases considered under the 

25 quota It may be stated here that although the 

promotions under the 754  quota was made for the 

• vacancies available over the years, no year wise panel 

was drawn up for each of the respective year's and the 

promotions have been made only with prc:spective effec::t 

Now with the view to cover up the ill egal i ties in 

amalgamating the vacancies occurring over the years, 

the officers who have been granted promotion against 

the vacancies under 75 quota have been directed to 

appear in the said selection In the event any of the 

promotee fails to pass the competitive examination, he 

would be render junior to his erstwhile juniors and his 

• promotion to the said cadre would only have prospective 

effect The Applicants No2,4,6,S,iø,il,i%,192ø,2i and 

23 although have been promoted, to the next higher cadre 

4,4 
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against the vacancies avai table under the Y%X quota, 

their such promotion is made only with prospective 

effect and they have been d rected to appear in the 

examination ccntemplat ed by the Annexure-2 letter dated 

B, ii 2øø2 in the event they want to get their such 

promotions to be effected with retrospective effect 

4 12 That the Applicants state that al though vide 

impugned letter dated €3 11 2øø2 it has been stated that 

the examination slated to be held on 1 122øø2 is for 

the vacancies avai lable with effect from 199--97, it 

has not been specified as to how the year wise panel, 

would be prepared The examinations as contempi ated 

vide the impugned letter dated B. 11 2øø2 has the effect 

of tak ing away from the Applicants their right for,  

having their cases considered fort he vacancies arising 

in each of the years mentioned above ,separately If any 

of the Applicant; who was eligible for being considered 

for promotion against the vacancies available in 1996--

97 and in each of the successive years thereafter, 

fails to get the minimum prescribed marks in the 

examination as c:ontempl ated vide the impugned letter 

dated 8.11.2002, the scope of promotion for all the 

said years available to the Applicants would be taken 

413 That the Applicants state 

d i f f er en t se 1 cc t ions were he :t d 

an sinc in each of the above 

Applicants had a better chance for 

Group-B service against the vacal 

that in the event 

for the 	vacancies 

stated years 	the 

promotion to the TES 

cies under the 25% 
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H 	quota 	The holding of a single selection for all the 

vacancies arising in different years has caused great 

prejudice to the Appi icants The Respondent authorities 

having directed the Applicants to file separate 

appl icatioris for the vacancies arising in each of the 

block years stated above 9  ought to have proceeded to 

hold separate selections for each of the respective 

years. 

4.14 That the Applicants state that the manner and 

method in which the said selection is contemplated has 

taken away the scope and chance of the App I Ic ants for 

beingpromoted to the TES Group-B service The 

vacancies having arisen at different points of time, it 

was incumbent upon the Respondent authori I es to hold 

separate selections for eac::h of the years and the 

Applicants ought to have been p1 yen a fair chance for 

being promoted to the next higher cadres 

4,15 That the Applicants state that in addition to the 

said ill epal it I es, they have not been given suff id ent 

time for preparation for the said examinat ions Mere 

perusal of the Annext.tre- 1 syllabus would go to show 

that the course as requl red to he studied is vast and 

extensi ye and for thorcDt.tqh preparation of the same a 

person requi res considerable amount of time. The 

Applicants who are basically working in the field have 

also not been granted any study leave for preparation 

for the said examinations As such in the event the 

app I icants are requi red to undertake the said 

eAam1nt ion, in 	add It ion 	to to their 	right 	for 

cons iderat ion separate I y for vacancies an sing in each 

JA 

I 



NO 

of the years mentioned above, beinc taken away from 

them, they would he forced to appear in the said 

x4n1nat ion without adequate preparation The 

hesponclent authorities who are model employers ought 

not have acted in a manner prejudicial to the interest 

cf the persons desirous for having their case 

considered for promotion tot he said cadre against the 

vacancies under 25 quota arising over the years. The 

applicants are in compi etc dark as to the venue fixed 

for the said examination inasmuch as they are yet to be 

formally cornmunic:atec:J with the decision for holding of 

the said examination. 

4.16 That the Applicants state that the averments made 

above would go to show that the selection as 

contempl aed vide the impugned letter dated B 11 2ø2 

is a mere eye wash and the same has been contempl ated 

without any application of mind It is the settl ed 

principle of service iurisprudence that separate 

selections is required to be held for vacancies arising 

in different years The bunching of the vacancies and 

h:lding one selection for filling of the same has 

resul ted in en I argement of the f.i eld of c:hoice and the 

same has also resul ted in taking away from the 

Applicants their right for being considered separately 

against the vacancies arising in different years. Such 

action on the part of the Respondent authori ties has 

caused great prejudice to the Applicants and as such 

the whole process :in:i tiated towards filling up of the 

vac anc: les i.nde r the 25Y+ quot a avail ab 1 e for promotion 

to •TES Group—S service by way of departme nta.l 
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competitive examination is liable to be set aside 

4.17 That the App 1 icants subini t that It is a fit case 

where in Your Lordsh I ps would be p1 eased to direct the 

Respondent authori ti es tospec I fy the vacancies 

available in the different years mentioned above and 

thereafter to hold separate selection for vacancies 

arising in each of the years and thereby provide to the 

Applicants a fair chance for being considered for 

promotion to the sai,d service 

4.18 That in view of the facts and circumstances stated 

above it is a fit case wherein Your Lordships would be 

pleased to pass an interim direction as has been prayed 

for. In the event of Your Lordships being pleased to 

pass an interim order as has been prayed for, the 

balance of convenience would he maintained in favour of 

the Applicants inasmuch as no selection has been held 

ti I date and the selection as contempi ated vide the 

impugned letter dated 8 ii 2ø2 is in clear violation 

of the settled princip]. es of service iurispr'udence in 

this connection 

5 GROUNDS FOR REL lEE WITH LEGAL. PROVISIONS 

5.1 For that the action/inaction on the part of the 

respondent authorities in affording to the Applicants 

only one chance in lieu of the five chances that is 

available to them for be ing considered for promotion to 

the lEG Group-E service has caused great prejudice to 

the Applicants and as such the impugned conmunication 

and the selection as contemplated by it is liable to be 

4* 



set aside and quashed 

•5.2 For that the action on the part of the Respondent 

author i t i es 	in 	c 1 uhb ing together 	the 	v ac: anc ice 

•  available over a period of time and proposing to fill 

up the same through one eel ect ion has resul ted in the 

eni argement of the field of choice and in diminishing 

the chances of the Applicants for being promoted to the 

TES SrouçB services 

5.3 For that the Respondent authori U es having invi ted 

sei:arate applications from eligible persons for 

vacancies arising in each of the years beginning from 

1 99-97 to 2000-2001 7  i t was incumbent upon the 

authori ties to hold separate• eel ec:tions for each of the 

years and deviation from the same is in cieai' violation 

of the setti ed principles of service jurisprudence 

which c:ontem:.i ated holding of separate eel ect ion and 

drawing up of SCi ect list for the vacancies arising in 

each of the respective years 

54 For that the holding of one single selection for 

the vacancies occurrIng from 1996-91 to 2000-2001 has 

the effect of depriving the Applicants of a fair chance 

for being promoted to the next higher cadre Further 

the same would also result in juniors being promoted 

ahead of the I r erstwhile sen lore inasmuch as if the 

seniors fail in the examination contemp 1 ated vide the 

Impugned letter dateci 8 .1.1 2002 they would be out of 

content ion for such promotion 

5.5 For that the holding of the said examination at 
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such short not i, cc has resul ted in the App I ic::ants not 

having sufficient time for pr'eparation for the same and 

the Applicants having not been granted any study leave 

for this purpose has resulted in the Applicants having 

to tai.::e the said examinations without adequate 

p rep arat ion 

, 	For that in any view of the matter the entire 

action of the respondents are liable to be set aside 

and quashed 

The applicants crave leave of the Hon'ble 

Tribunal to advance more grounds both factual as well 

as leQal at the time of hear:i,ng of the cases 

6 DE'TAI LB OF REMED:cEs EXHAUSTED 

The Applicants declare that they have no other 

alternative and ef'ficac:ious remedy except by way of 

filing t ....is applications 

7. MATTERS \IOF' PREVIOUSLY FILED OR PENDING BEFORE ANY 
OTHER COURT 

The Applicants further declare that 	no other 

app I icat ion 	writ pet it ion or suit in respec:t of the 

su!:ject matter of the instant appi icatiun is filed 

before any other Court, Authority or any other Bench of 

the Hon 'ble Tr:ihunal nor any such application, writ 

petit ion or suit is pending before any of them, 

B REL I EF'S SOUGHT FOR 

Under the facts and circumstances stated above, 
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the Applicants pray that this application be admi tted, 

records be called for and not ice be issued to the 

Respondents to show cause as to why the reliefs sought 

for in this application should not be granted and upon 

hearing the pai.....ies and on perusal of the recor'ds, be 

pleased to grant the fol lowing reliefs 

8.1 To set aside and quash the impugned letter dated 

8. 11 2002 (Annexure2 ) and also any othr analogous 

order/orders passed by the Respondent authorities in 

this connection, 

82 To set aside and quash the Departmental competitive 

examination scheduled on 1.12.2002. 

83 To direct the Respondent authorities to hold 

separate selection/examinations for filling up• of the 

respective vacancies arising in each year after coming 

into forc:e of the TES (3roup-E Recrui tment Rules, 1996 

803 To direct the Respondent author:i. ties to hold 

separate examinations/se .1 cc t ions for the vacanc I es 

arising in each of the above noted years and to draw up 

separate select, lists for the same after giving the 

App 1 icants adequate opportunity for preparing for the 

same0 / 

84 Cost of the appi icat ion, 

8.5 Any other relief/reliefs to which the Applicants 

are entitled to, 

9. I NTER I N ORDER RAYED FOR 
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Pending 	disposal 	of 	the 	appi ication , 	the 

App 1 icants pray that Your Lordships would be 1.)1 eased 

to stay the effec:t and operation of the impLtgnd letter 

dated 3 a ii a2002 kAnnexure-2) alonc w i t h any other 

analogoi.ts orders passed by the authorities in this 

c:onnect ion ,wi th further direction to the authorities 

not to proceed w i th the E•:>aminat ion scheduled on 

1.12.2C)02. 

Jj ff 	 II a a 	a a a a a 

The application is filed through Advocate, 

ha PARTICULARS OF THE I.P.O. 

i 	I.P.O. No. 	7 	OG2-'- 

Date 

iii) Payable at 	Guwahati a 

12 LIST OF ENCLOSURES 

As stated in the inde>, 
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V E Fk I F I C A 1 I Ci N 

I, McL Akhatar Hussain aced about 35 years, son 

of H. Ahmed res:ident of Jaiukhari 	Gauhati , Assam, 

Applicant No 1 in the 	ccompanyinQ appi ication, do 

hereby solemnly affirm and 'ieri fy that the statements 

made 	in 	paracr'aphs •2 

cl 	are true to my knowlede 	those made in 

are true 

to my information derived from records and the rests 

are my humble submissions before the Hon b 1 e Tribunal 

I have been duly authorised by the co-appl icants to 

swear this verification on their behalf also and as 

such competent to swear this affidavit 

And I sign this verification on this the 
o)J 	

th 

day of November, 2002 

AkJA1A A~qsa-,~ 

I 
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Uflng up of 25% posts in TES Group 	
GrOp 'B recrthtmnt,es 1996.the25O: by 	departentaj 

. 	 Compettjve 	vacancies in TES Gr6up.B' Is to.be.;filled examination 	
UD by Departmental competitive- 

	

DOT No 248/2QQQ - STG// dated 3.10.2000. 	examihation and,the syllabus forthe èae'
'jjj

Addrsj to All 	of Telecom Circles 	IS enclosed herewi th for..circutionamg. 
till Concerned I 	ll u,rcctecj to say that as per

I 
 1 ES 

di 	
I 

;_ SYLLABLIS FOR TEL ECOMMUNICATION S 
ENGINEERING SERVICE:GROUP;B 

COMPET11IVE rpMAiIoN 	I  
.1 	 - 	 -. 	 •. 

Paper I 	Advanced Technical Paper (Generci) 	
M M11OO - .

OBJECTIVF TYPE 	 ... 	 .,, .. 

-:4 	 Vh  
A ANALOGUE SWITCHING 	10 Marks 0) Acceptance 

	

(Candidates are Supposed to answer 	& O/D plants, 
questiois from any of the two Sections) 	arrange 

> 	 I 	 plus facilities 
forwarding, Abrevlated dllIuigtc Facilities available and circuit details 	
Brief 'ntroductio tosn(chno:ogy 1of uniselectors, Group Selectors and 	switcl-ies VI m EW SD, AT&T, final selectors Period 	 Z OC283 metering 

c Gra r 	tru 	 AXE10, FETEX 150, NEAX61/E / 'J nking schemes adopted 	
Ii 	10 B 	 r' 	

' -'Alarms,  A. T. E. routiners and traffic 	' ' 	 1A ftA k J
.. recorders Operation and rncuntpnance 	(a)  Introduction to Elp-B system 9eneral 

princpole of ElO B exchanges Brlefi 1  
description links,. connect ion units• trneJ C"ri 1 on ontroj system (Crossbar) 	
base, switching network, control inits 

	

IOu aioup Selection and line 	Setting up of an outgoing call OMC Selectçr- 	MFC Signalling. I3ref 	hardware, Man-Machine commufljctjon;I descriptoii 
- LOCaI/SXS/MF Registers, 	OMC system.. restart, 

ouAIlaIy. registers DC /MF senders ci 	avrng Management peripheraJs, ccts maintenance equipment and 	subscribers,' circuit groups, perIodic 
testing aids. Various type of junctors. 	tasks, fault;and .aIrmstràffjd.r 
Cct charges in ICE' Local Reg, LM 	obseivation LOCAVARDocumentation 
GM Primary/Secy. sections TSs MF/ 	Sequence of installation uactivities 
DC senders, SXS/MF registers, Feature 	. P.iinciple.of worJing4E_108AX$and 
of new circuit designs 

- RF category 	their inter workingiu1 oieçsysterns 
analyser, dial tone marker LACs 	 (Local/TAX) 	Spares t  & 	repair' I 	 . 	

. 	management & B. DIGITAL SWiTCHlG 	20 Marks 	 support.. . faclIity
organization & for E10!B, ViiRegionai (Candidate will be asked to answer 	mdlntenance 

IL 	. question from any on the two sections) 	Depot, etc 	1I, ' i 
TESA FLASH 	

10 	
I OCTOBER 

'I 

~107 
4d 

I 
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7.  

V 

OR 

(b) SPC Telex (EDX) 

Architecture of EDX single switc.h blocl. 
Brief description of sub modules. Line 
terminator cards. Call, request handling, 
call connect/disconnect: Call record 
journalling. Various services and 
facilities. Daul system confidurration. 
System ,switchovers. Auto/manual 

• ••  restarts. Startup of system with disk 
tap. .Sstem cras..System saving. 
Commands.1 Use;. of dianOstic 

•programrnes'ànd J10Jester. Sequence 
af instàllationctivities., 

(ii) lLT (ITi Type) aiid  C-DOT (DSS) 

(Candidates will be. asked to answer 
questions from either, of the two 
sciions) 

(a) LT (iTl Type) 	 10 Marks 

A concept of microprocessor and Micro 
programming. Operation of digital switch 
and control units. Peripherals. MF/DTMF 
receivers. Tone and MF generation. 
Duplicate controller. MUX buffers and 
LTC buffers. Local and trunk call 
proceEsing. Structure of ILT. Man-
rnachie commands. Installation 
practice. Traffic and metering controls 

• Er:or display. Spares & repair 
management & support facility 
organisation. 

OR 

• (b) C-DOT (DSS). System featu jes and 
configuration, Brief description of 
terminal unit, time switch unit, base 

• processor unit control module AM/ICP, 
• Inter BM Call setup. Power supply 

distribution, facility planning, switch 
u :CtUro. Database, Maintenance 
rc._cture, exchange administration, 

peripheral processor. Call processing: 
Maintenance commands and 
procedures. Patch administration. Data 
base preparation. Installation features. 

TESA FLASK  

Spares & repair managmeent & support ;. . : 
facility organisatlon 

LONG DISTANCE SWITCHING' 
• 	•'"...' 	• 	. 	 . 	 • 

1OMarks 

Detailsof national switching4nim4ering/. 
charing/transmission and signàIling/.: 
synchronization plans. Varic ssignallirgj  

414 
systems use.nhe 9eparni 
Cdmmori 
synchronization441 -0  
Prrnciple of netwoçkn lagem.flt:.. 

'and theireiterôrk1 'vjIothè'r'i 
syst e 

ANALOGUETRANSMISSION1QMark8? • 	•.. ., ,•. z . : 	'-$ 	 ....... 

(A 
questions• from any one:oftfolIowin 
sections)  

Microwave :.Sou,rceo!:noiSé,PCliT. 
& CCIR stndards,iSeIeCtio'n of 
Microwave systems, Choice,of Antenna 
Waveguides,; ducting, Fadingand: Fadet 
margins, 
selection. Television Tránmis rbrNPR. • 	.. 	. ..........• 	.•-.,•• 
& Wave Radio measurements l, , 

OR 

Satellite •:. 
Television 
Frequency 'añd, 'Antenna gain,rrIe 
line up knowledge 'of 'IndianSaelJlt9,1 
system 
Terrestria' 

E . .DlGITALTAN RSMISSION
?
'rI. 20Mark811. 4 ;; 

(Candidate is: expected' to answerL 
question from any one of Ltwo,pat)c 

(i) Coaxial Cable/Microwave& UHF 
Marks  

(a) Coaxial cable..Line .uP.1UiPrn01it ., 
various line. codes...MultjpIOXifl9? 
equipment' Use of TrañsmultiPleXJreS 
Fu nctioning.of.TeStIng/m 0 asm.9 

I..,.. ' 

instruments 

11 	 OcTOBER 2000, 

/ 

• 	. 	• 	..•• 
• 	 • 	 • 	/ 	•.,..,. 	• • 	

I •.'. 

• 	• 
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r 	 OR 	 (ii) P1CC 	i 	z? 	( p 	 '5Markc r 	 I 

	

____ F. • (b), Digital Radio Relay Systems 	 CaIcuIationofLF:ntroduc.tionor 
(Microwave & UHF) Various modulation 	Telecom Lines'and CabIeftomH 

	

!1i'.: . • : ' teh n i ques, :.F nc t ons  . of modems. 	L!ne.,• 
. 	 . 	Protective t 	 ractors determining rehability of RR 	crossings and power parallelism

iipowe  
 I  . 	system. Functions of measuring 	... 	 . .. 	:-• 

in - t unents 	 (iii) Cables 	' qI 	 Mark' 

	

(ii) Optical Fibre/date and fascimile 	(A candidate wilbè required toanswe 
- . 	. . 	, . 	. 	. 	. 	 •questionsfrom: any of!the?twoparts), ti asmssion 	 10 Marks 	 I 

. 	. 	 .. . . . 	 (a) CoaxaI CabIes:Tests4on1he.coaxja 

	

(a) Opiicai FibreCommunications : Cable 	cble befdre arid atteia'lng.EàlIiighc . 	. 	construction, characteristics of OF . : 	 nsmisslor  
. . 	cable, Repeaters spacing, Cable laying, tests in a 

procedure, Functioning of testing/ 	and limits 'Fault Icalisthlonseo 
measuring instruments 	 various testing 1mentsandalds" 

I 	(b) DATA 	TRANSMISSION 	AND 
A 	 . 	. 	 . . 	. 	. 	' 	. .., z, . 	•:: - 	.p\ 

FMSCIMILE TIANSMISS1ON 	 (b) Optical Fibre"Cabl& Mo'nQde!ar 
Data swdching principle, Electronic Data 	Multimode 1y0e. of OpticalFlbreCabloI .
S:witch, 	Digital 	ecodin 	and 	and facors gpvernlng.theirsectjoAà 
asynchronous signals, Start & Stop 	use. Tests and.iTest instrnsr.f. 
signals, IDN, ISDN Synchronisation 	Optical Fibre Cable FauIt )ocalisation 

* 	Principle of working of SFT & FAX 	 of varioLste 	ins 
I' 	Computer Basics, Client Server 	iv TeIe'rinters P rchitecture, Local Area Networking 	/ 	'  

Wide Area Networking, Inter Networking 	Start stop principle in Teleprinters 
Router, Frame Relay, met and 	Teleprinter;speedandmarglTeleprinte 

Asynchronous Transfer Mode (ATM) 	 acilitiesin 

tin . 	 30 Marks 	(v) Pulse code modulation 
(0 

 
-, -TZ 	 5 Marks 	Principles of PCM working; Hie'rarchica  

	

ins nissic ii equation Types of 	ordor of PCM systems, their application 
Distortion 	and 	distortionless 	operation & maintenance: CCIT1 
transmission Impedance matching. 	performance limits for:yarjoiii 
NE,d nd FEXT measurements 	 parameters in PCM system . 

SYLL/1BUS FOR TELECOMMUNICATION ENGINEERING SERVICEçGROURB' 
I  

COMPE1ITIVE EXAMINATION ­'.',` 	114 I 

ADVANCEDTECHNICAL PAPER (SPECIAL)  
Paper - Il  

• (A candidate. can select any of the five subjects 

it 
A ELECTROMECHANtCAL ANALOGUE  

SWITCHING 	 Description of facilities aailabep 
I STROWGER (MAX-I, MAX-li, MAX-Ill) 	circuit detalistof  uniselectOrand grouj 

. 	
. 	

0 	 • 	
....•.•' 	 r; 	. 	1 

4 ' 
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I: 

I. 

Wselector. Facilities available on final 
seLctorflec;a r  PBX Trunk offering, 
nd test iVi)CS. Unit Joe and periodic 

meteiinq 	circuits. 

Inter-comiecj in  of switches by grading, 
truninç Scheme adopted in automatic 
OXCi1C1g .Alay ms system, use of 
arth'icial tra!fc equipment. Qualitative 

maintenance or automatic exchanges, 
traffic records, routine tests by routiners 

and analysis of faults. Maintenance 
organisation and management. 

Principles of Director system-main 
points of difference between Director 
and non-director system 

.11.. COMMON CONTROL SYSTEM 
(CROSS-BAR) 	 40 Marks 

•(a)Penta.conta crossbar: Pre selection, 
; Grbup selection Line selection, local 

register, multi frequency signalling, MF 
Register, SXS register, auxilary register, 
translator connrctinj circuits, MF and 
Decimal .unric:, tralfic observation, 
rnaintcncn robot, localizer, various 
types of .esters, test desk and fault 
register, sCrvice quality, All types of 
ti uflrS, 

(b) lncflan Cross-Ejar Project (ICP) 

Circuitary changes in local Register, 
Line marker, Group marker, Primary 
Sections, Secondary sections, Terminal 
sections, M.F. sender, D.C. sender, 
Localizer, I X C SXS Register, MF 
Register, New Circuit design-Register 
finder (Single & Multiple access) 
category analyser dial tone marker and 
link access circuit of line and group 

'.unit and 0/C SxS chair. 

iAdditiol facilities in C-400 exchanes 
(NEC, Hitachi, OKI). 

Ill. Long distance switching and 

	

- signalling systems : 	20 Marks 

TESA FLASH 	 13 

Details of National switching plan, .. 
numbering plan, chargingpIanan .... 
national transmission and signalling 	. 
pftmn. 	 . 	. . 

Various signalling systems being,used; 
in the Department for local,trurikand 
telex network.such asE/M, R2 modified, 
loop etb. Salient features ofCCiT.i No 	VY 

7 signalling system 

Principles of 
Principles of working of Eø10:B'TAX and 
i 60 ts Interworking with other, local/TAX 
Systems 	 ,  B 	 .. DiGITAL SWITCHING 

1. 	
4 ., . , ?i ,. 	 . •'• E 10 B 304Marks 

E 106 Basic lntOdUCtJOOfiE'jOB' 
system 	 q1O'Maks 3. 

Geheral 	desciptifldf.E.i0B :. 
exchanges,.settingu 	O/G ,cafl, links, 
connection units, time base;' switching 
r1elwork control units, exchange power . ..... 
supply arrangements, and concept of 
operation and maintenance centre. 
(0MG).  

E.109 Installation 
nnatinienance : 	. 	. 20 Marks.... 

	

, 	.. . 

OMC Hardware, OMC Software Man- A
. 

m a c h i n e cornmunjcationsOMC 
Restart. OMC system regeneration, 
OMC system saving, Data pocessing, :-
peripherals management, subscribers 
management analysis, routing and 
circuit group managemej,t, traffic,ioad 
observations management,rid,c task eph6
management, 
positioning 	management,L fault ç 
management, alarms 
of Maintenance of prbgrarnmemorjes, ..• 

time base maintenance,idodu i'nent't ion 
" 	

., 
use of various 'testerspowerplant: 
installation and commissioning, 'OMC .'. 
Installation andrcommissioning,:.; 
installation and.'cmrrjjssionjng :9f 

OCTOBER 2000. 
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ii 
f 

V. 

IV 

,1 
ehanges, exchange service quality 
.tests. 	'• 

U. INTEGRATED LOCAL TRUNK III TYPE 
(ILl) 	

10 Marks 
Concept of micro-processor and micro 
prograniming Peripherals. Operation of 
control units. Operation of digital 9witch. 
MF receiveriDTMF receiver. Tono and 
MF generatjon Operation of LI card. 
Test procedure of LI. cards. Duplicate. 
controier. Structure of. ILT-S/w 
introduction Software data basis, S/W 
local call processing, S/W buck 
processing, MUX buffers and LIC 
buffers. Power supplies. Documentation 
2000 lines model. Call progress in 2000 
lines model. Cabinet assembly dis. .MF 

• connect OflS. Sub-Track integration and 
MOF, system integration. Installation 
practice, Man-machine Commands 
,Traffic and meteringAcceptance testing 
procedure. Diagnostic Commands, 
Exchange maintenance: Manual controls. 
Test card features. Test card 
diagnostics. Error display. 

III. C-DOT DSS 

Systni 	oniodration & features. 
Te'rti; Ur:i, time switch unit, base 
processor unit, central module, AM/ICR 
lrir UM catl set up, Power supply 
diStiihtjjn facility planning, subscriber 
leaturs, General system features, 
exchange administration features, C. 
DOT DSS S/W Architecture, Data base, 
maintenance architecture, exchange 
adminjstrat ion p°ripheralprocesso call 
processing, call, pthcessjng features, 
flow maintenance features; flow lOP SI 
W and UNIT subscriber line 
administration . f,eature, billing 
administration features, Trunk and 
routing. ., administration, traffic 

•,adrninistration, system control features, 
.patch adminjstration- màintenance 

TESA FLASH 	 14 

'A 

capabilities;. alarms 'and reportsstatus' 

commands mainenance.,proeLdure;. 
installation, data base preparation salient 
features of installation &.Majntenance 
practice in respectofCpoTRAXs..- 
SPC Telex (EDX) : 	.30.M4rks" 
Block 	 ofEDX-C. 

description/functions of eaclsub- 

nication Controller, terminator group,'r 
Back-up storage, Mag:. Tape drive 
system status :paneI 1  .D1tferent..type'of. 
line terminator. ,Cards, CaIll eqüest• 
handling, call co'nnect,cafldjsconnect.; 
Call record journalling Various facilities

Piffi  

and services. DUal systeroñfjgjjrátjón' 
system switch overs, automatic restart, 
rnanual restart,tartup.ofLheystem 
with disc Tape;t'systém1crashSy'stem... 
savings. 
console terminal 	Li n (-0 ri en te d 

'commands frorn supervisor,. terminalf 
system reportson.cr&.sT:.powe 
supply , arrangement. - 	General-' 
maintenance philosophy 	.Use of 
diagnostic programme, periodic -voltage 
measurement and use of. J 10;tester.. 
Electronic telex concentrator aridTDM 
sequence of installation 'activItles, 
installation and' commissioning at... 
exchange and ppwer plan,equiprnent..•• 
Long distance swItching a n d 
signalling system: 	- 1 .20 Marks..,' 

Details of National switching: p!an'•: 
numbering plan, chargingp!an -..and;, 
national transmission 	rignaIling 

• plan 	
r.. 

Various signalling .systems. ,being.,used • in the Department for' local trunk ana! 
telex network suchasF/MR2àdjfied:: 
lop etc Salient featuresJ CCITT No 7 
signalling system 	 '• - 
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ri'..'orl management. 	D 
of E.1013 TAX and 

ris i fl 1 ,01 )rkir;U with other local/TAX 
S y Ste I) S. 

C. 	'LOciUETFANSMISSION. M.M. 100 
1. Microwav sv3terns : 	55 Marks 

Various sou -cc of noise. system design ;  
objectives. CCITT & CCIR standards. 
Planning and designing of multi channel 
microwave system. Calculation of 
heights of tower and maximum number 
of antenna which a tower can take. 
Selection of Microwave systems. choice 

• of Antenas, wave guide, Ductng, fading 
& fade margine,, multi path fading. 
Microwave device, travelling wave tube 
(TWT),-Klystron. Semi-conductors like 
crystal varactor-diode tunnel and Impact 
'Avlariche, Transit Time (IMPATT) diodes. 
Site' selection, engineering order wire 
supervisory, protection switching and 
remote controls. Television Transrn- 

- ission. it.urer;1nts of power and 
frequency, noise figure, group delay. 
Noise power ratio measurement, 
standing waves ratio measurement 
amlflde iuejuency response. 

II. Satallite : 	 45 Marks 
Standards for the allowable noise for 
telephony and television. Factors in 
overall systern design, band 'width, 
frequency and, transmission path 
consideration, antenna gain, SSOG 
(Satellite system operation guide) 

' carrier line-up procedure, SCPC (Single 
q
l 	channel 	per 	carrier) 	system, 

atmospheric 	absorption 	gain 
• 	attenuation, noise, and other effects. 
r..Transmission delay and modulation. 

Knowledge of Indian Satellite system 
(INSAT) Launch vehicles and structure 

•  of satellite. Interference from and to 
terrestrial systems, antenna tracking, 
low noise receiver systemc 'and 
paramotic 

TESAF'.;,',: 	 15  

DIGITAL TRANSMISSION SYSTEMS:' 

	

Digital coaxial : 	.', 	'20,'Marks 
- Line equipment - Block.schernáiic.of a.:'.: 
typical 34 Mbt/sec and 140 Mbt/sec 
coaxial system and brief description and 
functions of various units. 

Various 'line-codes like - HDB-... (High . 
density Bipolar) and CMI (Coded Mark 
Inversion). RZ (Returntó 
(Non-return -to 

- Multiplexing 
of 
Mbt/s with basic 

Use of transmultjpIexers.w 

Teting/measurjng instrumentsfor 
testing digital link and their'appliations..' - • 

II. Digital radio Relay System-  
(Microwave and UHF). •'.. '30 Marks " 

Frequency plan nin and coordinatiOn in. 
selecting a digital radio bearer.fonihe..•)..- 
route. r,', •'.:i 

	

- 	- 	-- 	. 	•. 	
• 

Various types of modulation techniques-. 
for different capacity. system,' brief' 
iescription and working of the mdeths. I :. 

Block schematic of a typical 344 140 
Mbt/sec radio system - 'including' ........... 
regenerators and brief functions of-Its - - 
various units.  

Factors determining the reIiabilityofthe;";i 
• 	 '' 	

JI digital Radio system..,. •.i..... 	p; 

	

-- 	. 
Block schematic of'à 120 channel digital" 
UHF trans-receiver and functióñs of its .'. - 
various units. 	• . 	. 	• -.. - 	.,". 

Hierarchial 	digital 	muItiplèxln - 
equipment (2,8,34 & 140 Mbt/sec) and 

• their working with the help of & block - 
diagram 

Measuring instruments .andtheir.:)-:[ 
applications 

• 	 ' •. 	 ,-'.,... 
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. 1;c • 	• III. Optical Fibre Communication : 30 Marks 	EXTERNAL PLANT : • Y : : M.M:.100:'', 
fr 	

Cable construction and characteristics 	L!ne Transmission 	Y 	10 Marks t 	 . 	of OIThC 1 l fibro cable-rnotlorno(Jo anc.i 	
rrFt;nif:;ion oquatlon Qttonuation and • .: 	

V : 	
• 	Multi-mode types, repeater cpacirg with 	phase 	stants, 	distortion 	and' reference to a typical loss Budget 	

distortionless transmission,submjssjor1 "lculations 	 ., 	. 	. . 	. : 	 • . 	. 	. 	 requirements and type of distortion, ', 
; 	 • Cable laying-Precautions to be observed 	adding, impedence matching, X-talk and: : , 
' 	 dunng lay;ng Requirements of various 	noise and their surements I 	

special tools and apparatus e g 	P. T. C. C. 	 . 15 Marks splicing machine,' pulling machine and 	 . 
winch. Test instruments required for the 	PTCQ, its formation

. 
 nd. 

testing of the cable like Optical time 	., inductive refernc9 •..t ,  teecon  
domain reflectometer (OTDR) optical 	and cable fr9m power'. Hips; 
cable fault locator 	 factors governing, calcuIatiots;.'.of 

S 	
inductions. hods of getting.'P-TCCS Opticai sources - LEDs (Light Emitting 	
clearance for newly constructednd Diodes and Lasers) 	
telecom lines anJ caples Safe limits 

Optical decoders, pin diode and 	CCITT ectives - power crossings-ri 
avalanche Photo diodes. Description and 	Estimating 	for :..per:' protectjve 
working of optical line equipment 	arrang-ements and 'charging.fromthe; 
terminal (OLTE). 	.. 	 strical departmentwhen flecessary 
Description of various hierarchial digital 	CABLES 	 15 Maçks 
MUX equipment 2,8,34 & 140 Mbr/sec 	Coaxial cable. 	Constructpo.c 
Testing the various test equipments 	acteristics of different types of coaxial 
required for testing the optical fibre link 	cables in the department Selection of 	4 Precision power meter, optical light 	route preliminary, survey, Detailed 	f Source, digital transmission analysler 	survey, Repeater spacing Tests on ' 
etc. 	cable before and after láying 

D. DATASYSTEM 	Computer Basics 	piecautions to be surved during laying 
Client Server Architecture, Local Area 	Jointing of coaxial cables, local type of 
Networking, Vide Area Networking, Inter 	tools and precautions. .......... 	' . . '. 
Net'xorkiiij Router, Fiame Relay, Inet 	Sling formationand sling pressurisation; L 
and A3ynchronous Tiansfer Mode (TM) 	Poling. and• Balancing ,Techiiiques. -' 

Circuit Switching Concept V/s 	Termination in 
Pcke Switching 	 test in a completed repeater section 

[.ased Lines - arid their propar I lv. OPTICAL FIBRE CABLE : . 15,Makst, 
1imiiaJniioflt. ' 	Optical Fibre cable 	construction and 
Effect of Internet on normal 	characterstic of optical fibre cable., 
s'iiLhing is used such as 	Monomode and Multimode types, 
congestion, holding tirne tari!f., 	' . repeater spacing. Selection. of..oute:: 
vcice over Internet, FAX "over 	cable laying direct in the ground and 
Internet etc. 	 . 	' 	 through 'ducts. . P.recautio,stobe. 

HVNET,' RABMN 	 observed during , laying Spicing 

' d TESA FLASH 	 16 	 OC TOBES
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technq. Special type Of.tooJs. an  
• apparatus used during laying an 

SPHcing like Optical Time Domaii c 	
efIectomter (OTDR) Optical cable faul 

	

-'locator. 	.,. 

1ESTJt 
AND TESTING AID.S:1O Mark 

Tesiing of lines and cables .-fau 
- lo6aljation in details. Electronic fauli 
locators and cable route locator 
TELEPmNTERS. 	15 Marks 
Comparison of conveiltional and High 
Speed telegraphy. Teleprinter key board, 

•  Motor and speed control, transmitting 
Receivi:iq selecting and Printing 
mechanisirs Auto start stop switch, 
answer back unit, letter and figure shift, 
EDL and bell signaIs argin, its 
adjustnients and nleasurements 
measurement of. distorion,.;pjntjng.ot 
reperforator and autornatjctraflsmjtter 

• with particular reference to Hindustan' 

	

Teleprinter 	' 
U 	

Struture and Iayot -of. Electronic 
• TeIepriñt 	moduIes...and Units and 

associated circuits Power Supply 
assembly Telegraph line Interface Tape 
punch and tape reader. Machjne 

.00ndjtjo analysis and fault shooting. 
Programrnfj0 of parameters 

VII.FASCIILE IEL.EGRApHy. 5 Mal<s 

Various t'.'pe; 01 FAX. machine5 & 
modom and operation 

	

VIU. PIJSE, CG 	MODWATfO1,j :15 Marks 

Various type f PCM systems in Use in 
the departmerjt CCITT performance 
limits for various parameters Higher 
order PM systems used fl coaxial and optical fibre cable media. 

• Year Wise Vacrcjes in TES Group 
for the year 1 999-2030 and 2000-200-1 
(anticipated)'a.ld screening of ACRsot 
Junior Telecom Officers 

for 'promotioji 
•TEA FLASH, ... . •• 17 

• 	.. 	 ,, 

2 	= 	• 	' 	: 	, 	
,'••:•:-•' :'• 

d to the Grade of TES Group e' :1 	regardg 	
) 	-•' 

DoT No. 2-82/2000 t 	 dated 6 1O.2boo -• •- .• • • : 
Addressed to All Heads ofTelecom,. Circles. 

.. • Reference is invited to this office letter 	"I of even flO dated 29 9 2000 on the Subject mentioned above.. In' 
number 5 'appointed upto 31 3 90 and'for , SC upto 31.3.91 

"appointod against the .acancjès foril 
• 	 • 	

• 
recruitment year.upto c

1990(andcfQrSC? 
for the recruitment yearupto199l 

M1NISTRY OF 
GRIEVANCES AND PENSIONS 

(Department of Pension and Pensione,' Welfare), 
.•.,. 	•• 	

.4 

	

NOTIFICATION 	' 
-• 	• 	 • 	

-- 	7 	'< New Delhi, the 30th September, 200 

	

S 0 904(E) 	In exercise of th&poers 
conferred by the provis&to' articfe3o$afld ' clause (5) of 

article 148 Of'the'Coflstjtutjon 

	

and after consultation with the Comptroller 	' and Auditor General
•  of India in relation to. 

i 	

• 

persons serving n: thelndian Auditcand. 
Accounts Dep artment, the President herebyL 
makes the following rules further.to amend' 
the Central Civil Services (Pension) Rules, 
1972 namely  

1. (1) Those rules may , be.i called' the • 	• 	Central Civil Services (Pension) : • 	. 
• • Amendment Rules; 2000' 	• • 

(2) They shall cone into force' oñthQ •,,• 
odte of their PubIicatio in the 
Official Gazette  

In the Central Civil Services (Pensiop) 
Rulec, 1972 afterrule 37, the' following rule 	-' shall be inserted namely - 	

fl 
"37A Conditions for payment of Pension 

on absorption consequent Upon conversion 
of a Government Department into a Centag, dutonomous body or 	Pubjic 'Sector Undertaking 	

' 

	

• 	•••.•" 	• 	• •.- -• 
	"';:-. 
• '' •;.,. 	

'•"'••r4 
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•.•.; 	• '• 	•" " 	':' 	•fl OCTOBER 2000 L  sJ 

11 1 

I: 
• 	 • 	 •• 	

' 

/ 

V 

' 	 ':• 



- :- 

ii 	 i2 

t1' 1s 	 VI rI 	 'S - r? V r. s ri' r. 	r w 'i's rr,Sr__.t 	• 	 j .• 	
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JMIAKAI A1NLI-1hJK1N1cJAMLIIVU ,LV 

(A Goverirn'ient of India Enterpnse 

OFFICE OF THE CHIEF GLNERAL MANAGER 
ASSAM TELECOivI CIRCI L GUWAHATI-7 

No Rectt-3/3 1/Vol-Ill 62 	 Dated at (3hv the 08-11.2002 

• 	 'V 	10 

1. The Chief,General Manager, T/F, UzanBazar/GH. '. 	" " 

.'""• 

r 

2 The DLrectortce), ETRTGH 
3- 	The 	neral Manager Telecom 

Kamrup/ J6rhatiDibngarh/Si1char 
7-9) The Telecom Disct Manager 

- Tezpur/ Nagaon/ Bongalgdon 
The Dy, General Manager, RI I C Guwahah 
The Pnncipal CTTC, Guwahati 

12 	[lie DE, CTSD, Guwahati 
I 	The PDT (Staf, Cu ck office/GE 

Sub:- Depaituental Coiiipetitive Fxaniinl:io for Promotion toThS GOUp B". 	' 	
',• 

under 25% quota to he held on 01/12/2002. 	. 	. . 	.....•. 	" I 

The above mentioned Competitive Examination which was initially scheduled to 	.; 

be held on 16/09/2001 will now be held on 01/1 2/20112 as per time table below - 

Paper 	Subject 	Maxirriuni Mrk 

I 	Advanced Technical 	100 . 
Paper- General  

	

Day& Date 	Time(1ST) 

	

Sunday, the 	10.00 AM to 

	

lDec'2002 	•: ,' .1.00 P.M.. 
(Objective lype)  

.11 	.Add Technical. 	100 	 -- do -- 	2.00 P.M to . . . ,, . , .• 	., 	.: 

Paper- Special 	 5 00 PM 

The exanunation will be held as per New recruitment Rules for filling, up 
vacancies arising during 1996-97 (23 7 96 to 31 3 97) 97-98, to 2000-2001 

Other terms and condition will ieniain unchanged 	,, 
You are requested to communicate the new schedule to all candidates 

I 	
/ 

(AK.'C elleng) . • 	: 1 	.: 
Asst . General Mn.ger (Adnin)  

copy w- _V Notice Board, Circle office 
T\ TP 	(\ Aorv (r'It' 
£1 4. .LJI.JL S. tAj, .1 S..J.JC.LS LI '.dlL S/A 

TEOA, Assam Circle. 

toste 14 

Advocate 

' 	- _. 



10 	1ars 
Qa fldidates . aresüpposdtoaflsw 

;quest ions frori 	any of th' 	to sections) 
.(i) 	 . 	 - * 

..iFacilities 	available 	and 	circuit 	details 
Of'inisèiectors, 	Group Selectors 	and 
final 	selectors 	Period 	metering 
'Grading, 	trunking schemes adopted. 

- 'Alarms 	A.T.E. 	routiners 	and 	traffic 
recorders 	C)peration and maintenance 

OF! 

(ii) C:arni.ioii Control system (Crossbar) 
Presole 	qroup seldction and line 
selection. MFC Signalling. Brief 
descrjptio:-i - Local/SXS/MF Registers, 
auxilary. registers, D.C,/MF senders, Cl 
ccts. maintenance equipment - and 
testing 'aids. 'Vafious type of Junctors. 
Cct charges in lop - Local Reg, LM. 
GMC Plrnary/Secy. sethions;TSs, MF/ 

- -DC.senders SXS/MF 
- .. 	 of new circuit designs-; RF category 

• analyser, dial tone marker,' LACs. 
l ilt 

	 ' -' B - DIGITAL SWJT'CHING 	20 Marks : 	.. 	., 	 . 	 . 

(Card,at will be asked to answer 
•- -'' üetjon from any on the two sections) 

TESA FLASH 
10 
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up o 25% posts in TES Group 'B' 	Groip 'B' recrlijtment:ruies 496,.the25% by 	deprtr1GC1t 	Competitive 	vacancies in TES Gr6up-B' is.tobe.fjIled 
up by Departrnentar Competitive: 

	

DoT No. 2-4812000STG11 dated 3.10.2000. 	examination and.the llabüsfàthe.sa,e' 

	

Addross to All Heads of Telecom Circles, 	1S encIosd herowitforcircuithionarnong.. 
a 	 - m d rocied to 	 all Concerned L•- 

	

say that as per 1 ES 	 , 
- 

	

SYLLA3US FOR TELECOMMUNlCTIOr 	CZINEERING SERVICE GROUP 
COMPE Ill iv: L7AUJATION  

Paper I 	Advanced Technical Paper (General) 	 ".''"'. • ...........  

..OBJECTIVE TYPE 
A,AMA, 

- (i) Acceptance esflog)guideIInesI'fQ,qj/ 

	

• 	& OlD 
arrangemen5 'nxchangesphoes 
plus facilities' ,iz 'caII,waltIng,call 
forwarding',:: Abre,jated dialling'. etc.,' 
Brief introduioh',to: 

" 	
:.newechflQIogy 

switches viz OCB283m EWSD,A'r&T• 
AXE1 0, FETEX l5ONEAX61,E 	; 

(ii) E 10-B : 
 • ' 	. 	,.?. (a) Introduction to.El,O.B system. Gene ra l: 

pnncipie of E0 B exchanges' BrieR 
oeciiption links, connection units, time 
base, switching network,"co,jtrólunjty 
Setting up of en outgoIflg.J: OMC: 
hardware Man-Machine communjcatjon, 
OMC syStem.. 
saving Management peripheraIs, 
subscribers,' circuit groups perlod,c 
tasks, faults and alrms,..,traffic-
obs ervation.,,LOc,VAR. Q.9cntatioir' 
Sequence of, InstajIaton.activIties 

- Principle of working f.E1 0B.TAXs.:andYI 
their inter .  working with other systems 
(Local/TAX) 	Spares4 & 1 repair 
management '.& suppor 	faclIity  organization C''-..'. . : &..for.;E1 OB ..V,iRegionaI,'. 
maintenance Cefltf6'1 Regö .ia(? store.. 
Depot etc i 	 - 

2 	 - 
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1140, 

	

OFL 

(h) SPC Telex (EDX) 

Prchncture of EDX single switch block. 
Briet description of sub modules. Line 
lerminator cards. Call, request handling, 
call oonnect/disconnect. Call record 
journalling. Various servic:es and 
facilities. Daul system confidurration. 
System. swItchovers. .Auto/manual 
restarts. Startup of.: syse, 	with disk 
tape..Ssterncas. 	y5stêrn .saviig. 

1• ' 	 L Comrands 	.Use' of 5diagn6stic 
programmes and J 10 tester. Sequence 

• . 

 

of installationctivities... 

(u) ILT (ITI Typeand C-DOT (DSS) 
- 	 - 	 - 

'(Candidates . will.be.,asked'. to answer 
questi0ns fromeitier ôf. the two 
,sections)- • •: -... - 

(a) ILT (ITt Type): 	
". 	

10 Marks 

A concept of microprocessor and Micro 
orcmm;ng. Operation of digital switch 

ard control units. Peripherals. MF/DTMF 
receivers. Tone and MF 'generation. 
Duplicate controller. MUX buffers and 
LTC buffers. Local and trunk call 
processing. Structure of ILT. Man-
machine commands. Installation 
practice. Traffic and metering controls 
Error display. Spares & repair 
management & support facility 
organisatiOfl. S  

OR 

(b) C-DOT (DSS) System features and 
configuration, Brief description of 
terminal unit,'time switch unit, base 

-,,.I processor unit control module AM/LOP, 
, Inter BM Call setup.jower supply 
idistributiori, faciIitI pIarining, switch 
architectüre Database, Maintenance 
architecture, exchange administration, 
peripheral processor. Call processing. 
Maintenance commands and 
)fOCOdUroS. Patch administration. Data 
base preparation. tnsallation features. 

TESA FLASH  

Spates & repair managmeent & support 	' 
faclity organisatioçi 	' , 	s, 	 •' J 

C. LONG DISTANCE SWITCHING  
10 Marks L  

Detailsof national switchng/numbering/ 
charging/transmission and signalling/ 

synchronization plans Vaious signalIing 
systems useii, ' the art 

. 	
• 

. S 	 • 	 •. ........ . . .S_ .' '• 	;' r 	 • 

I •" synchrontzatOB. 
S 	 •11 	i'q'. 	 • 

P 	 açta9erPe 
Principlo of' working 

'and 
systems (LocaI/3AX) 

D. ANALOGUETRANSMISSION41QkMarkS  
i 	 'çt'c 

(A candidate is ecpectedktOfr a'nswer 

	

questions .f 	 é.pfthe. thfollowing$' 
+ 	 rurLk1, 

secLions,  
Microwave Sou rces çtnoiseCIr 
& CCIR standardsrSeIeCtlOrOf 
Microwave 
Waveguides,ducting,F3d,Igfl8:F . 
margins, Microwave device!sSite 

selection Television TransmissioflNR .1r* 

& Wave Radio measureme 

OR 

Satellite :.• Perrnissbienpise,'1fo. 
Television and Telephony ,Band-width, 

• Frequency B'arid Anternagainq,rIe 
line-up knowledge of 'IñdinSajelIit 
system'.InterfereflCef!Om'3fl't0 
Terrestrial systems Anteflfla;T!aCkiflg 

E. .DIGITALTRANSMISSION . ..20'Mark9  
.Sp 	 , 	• i ,.,_I 	,: 

(Candidate is expected'toaflSWO 
question ,from 

(i) CoaxiaiCabte/MiCrOWaVe& UHF t1 "C 
iq  

Marks  

(a) Coaxial ;. cabJe:Li..:,UP:UiP 1Peflt 

• various line codes ',MuItipIexifl 
equipment: Use' of'-TransmultiP!eXYreS 
Functioning of ,  S fl Testing/meaU 

instruments . 
• ': ;. • ',' ............5-. ' 

• 	 • 	 -• 	 -_: •. • 	 S 	 • •'i 

.5-,.-. 	 TOB 
......-. •-•.. 
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/ 	 OR 	 (ii) PTCC 	 5Marks 

	

(b) Diqial Radio Relay Systems 	 Calculation of LF 1ntroduct,onon 

	

(Microwave & UHF) Various modulation 	Telecom Lines 4 and Cables'from HT 
- 	 •• 	 Lines. 	f.limit. CITTd,rtiv&s" 
b tecnniques, 	unctions. ot modems. 

	

Factors determining reliability of RR 	crossingsandpower parallelism. 
system Functions of measuring 
instruments 	 (iii) Cables 	 1O Marks 1  

	

(ii) Optical Fibre/date and fascimile 	 rquredto)ns 

transmission 	 10 Marks 	 * 
Coaxial Cables Irestson thecoaxialk 

	

(a) Optical Fibre Communications Cable 	cble before arid after laying Roflrgand 

	

. construction, characteristics of OF 	balancing 	iiq Techues Tranm l ssin 

	

able, Repeaters spacing, Cable laying 	tests in acdmpietedrepeateredti'onc 

	

orocedure, Functioning of testing/ 	and 
measuring instruments. 

11:1 	 (b) DATA 	TRANSMISSION 	AND 	 IOR' 
F.\SCIMILE TRANSMISSION : 	 (b) Optical Fibre Cable : Mbhmodaid 

	

DEa switching principle, Electronic Data 	Multimode type of OpticalFibeCáb!e 
Switch, 	Digital 	encodin 	and 	•and factors governing.theselectioñôr, 

	

asynchronous signals, Start & Stop 	I 	
use. Tests ,and.Test instrutq 

	

signals, IDN, ISDN Synchronisation. 	Optical Fibre Cable. Fault locaIs.at!on. 

Principle of working of SFT &,FAX. 	 of 

Conputer 	Basics, 	Client 	Server 
• 	 • ,. 	 I  elebJrinLers 	 War \ IV / 	, 	 . 	 ..• , Architecture, 	Local Area 	Networking,, t 

WideArea Networking, Inter Networking Start 	stop 	principle 	in.:.Teleprinte!s. 
Router, 	Frame 	Relay, 	Inet 	and Teleprinter speed and margin.TeIeprinter 

Asynchronous Transfer Mode (ATM). attachments, 	Facilities 	in 	l%çor 

F 'External Pla 	t 	 '' 	I . 	 '- 	" 
Teleprinters 	 I. 

•, 	 • 

Line 
(v) Pulse code modulatIon:5Marks 

(i) 	Transmission 	5 Marks Principles of PCM working, Hieraicm 'al 
'..: 	Transmission 	equation. 	Types 	of order of PCM systemstheirápplicátiori 

5 .Distortion 	and 	- 	distortionless operation 	&maintenance:-CClTT 
transmission, 	Impedance matching performance 	l,mits 	for k 	varIou 

,:NEXTS  and FEXT measurements. •parametersin{PCM 
I( 	/ 

.SYLLABLJS FOR TELECOMMUNICATION 
COMPE1ITIVE EXAMINATION 	 I 

ADVANCED TEChtICAL 
• 	I. 	- 	•I 	 .1.i 

PAPER (SPECIAL)' 	1 

Paper 	II M M 100, 

('\ c,andidate can select any of the five subjects i e 	A,B,C,D & E) 	' 
• 	• 	.•. 	.-."'L 	 IL. 

A. ELECTROMECHANICAL ANALOGUE •••. 	..r.•T40:Marks 
— 
. 	I 	..,NG • 	•' • 	. 	 • 	• 	. 	. Description:of--facilit!es :ava,Iabe.and 

I 	Si 	O\GEi- (MA)-1, MAX-Il, MAX III) circuit details of uniselector and'group 

SA FLASi-1 	 12 
.( 
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ecor, Facilities available on final PrFl
ctor-Regt,iar, PBX Trunk offering, 

thid test types. Unitjee and periodic 
metering, - circuits, 

Inter-connection of switches by grading, 
trunking scheme adopted in automatic 
oxcir,cc .Jirn system, use of 
artiflcil trfic equipment. Qualitative 

• maintenance or automatic exchanges 
traffic records, routine tests by routiners 
and analysis of faults. Maintenance 
organisatiori and management. 

Principles of Director system-main 
points of difference between Director 

• and non-director system'. 

It. COMMON CONTROL SYSTEM 
(CROSS-BAR): 	. 	40 Marks 

-(a) 'Pentaconta crossbar: Pre selection, 
Group - seleclion Line selection, local 
register, ;multi frequency signalling, MF 
Register,Sxs register, auxilary register, 
transIator connecting circuits, MF and 

'Decjrnaj sender, traffic observation, 
"majntenance robot, localizer, various 

types of testers, test desk and fault 
register, service quality, All types of 
trunks. 

(b) lndin Cioss-3ar- Project (ICP) 
Circuitary changes in local Register, 
Line niar- ker, Group marker, Primary 
Sections, Secondary sections, Terminal 
sections, M.F. sender, D.C. sender, 
Localizer- , I X C SXS Register, MF 

• 

	

	Register, New Circuit design-Register 
finder (Single & Multiple access) 

• category analyser dial tone marker and 
link access circuit of line and group 
unit and 0/C SxS chain. 

Additiohal facilities in C-400 exchanes 
(NEC, Hitachi, OKI). • . ,,, 	. . 

III ,Long distance switching and 
sigñaHurig systems : 	' 	20 Marks 

TESA FLASH 	. 	 V .  

it 

., 	
; 	 •- i t .! - ' 

.1' • 	
' 	_-;-; •' 	: - 

Details of NatibnaI.switching,plan,-.;: 
numbering plan, charging plan and 	". 
national transm,ssjoy ivandsignaIlIng 
plan. 	' 	-. 

Various signalling systems 'beingused .-
in the Department for local etrunk.and 
telex network,such as ElM, R2 modified, 
loop etc. Salient features of.CCJT-T 
7 signalling system' 

Principles, of netw6rk,'managernent. 
I 	 • Principles Of-working - of  

its interworking with other1  local/TAX 
systems 

 
DIGITAL SWITCHI -NG 	I.M M 

I 	t 	'• 	 .1 E 10 B 	 30 1,,M ark6r..1* 
E 106 Basic IntoductloflofE lOB 
system 	 f1OrMarksl

11 General 	desch'ptinof 4 JE10B 
exchanges, settingu'an O/G call, Jinks, 	" 
connection units, time ;base, swich1ng  
network ?  control units,t exchange power 
Supply arrangen-rents tand 'concept of 
operation and mâintenñce 
(0\tiC). 	•- 	 • 	

; 4 	
;-• . 

E.10S Installation Operatjon'and -•• 
iaintenarice : 	' 	'20 Marks::, 

L''C Hardware, OMC Software, Man-
machine communications, ' OMC -' 
Restart OMC system regeneration, 
OMC System saving, Data 
peripherals managernent,subscribersuJ:q 
management analysis, 4routing  Land , 
circuit group manageñient, trafficload 
observations management ériodiô tak' 
r'nanagement, telephone 'equipment., 
positioning 	management, 	fult 
mancigement, alarms management,use 
of Maintenance of prbgram memories,' 
time base maintenance, documentation 	ç1 
use of varioustesters, powerpIant" 
installation and 
Installationand commIssioning, -' L'.5I1 
installation and "coiWmIsioning of 

I 

 OCTOBER2000 1 
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exclanqes, exchange service quality 
tests. 

V. 

2s 

' 
H. [N1EGFATD LOCAL TRUNFC lit TYPE 

(ILl) 	
10 Marks 

Conpt of micro-processor and micro 
programming. Peripherals. Operation of 
control units. Operation of digital switch. 
MF receiver/DTMF receiver. Tone and 
MF generatin •  Operation of LT card. 
Test procedure of LT cards. 	Duplicate 
controller. 	Structure 	of. 	ILT-S/w. 

- introduction 	Software .data basis, S/W 
. local 	call 	processing, 	S/W 	buck 

....................... 

•..Processing 	MUX buffers. and. LTC 
büffes. Power supplies. Documentation 
2000 lines model. Call progress in 2000 

" lInesmodej Cabinet assembly dis MF 
connections Sub-Track Integration and 
MDF,' system 	integration 	Installation 

:.Pactice, . Man.mahjne Comñ,ands 
'.Traffic and metering. Acceptance testing 

k 
• 

. 	procedue. 	Diagnostic 	commands. 
. 	Exchange maintenance. Manual controls. 

Test 	ccd 	features. 	Test 	card 
uccsjs. Error display. 
C-DOi 	SS 	 In 

Systni 	configuration 	&. features. 
Terminal 	Unit, 	time switch 	unit, 	base 
processor unit, central module, AM/ICR 
Inter .BM 	call 	set 	Power Supply 
distribution facility planning, Subscriber 
features, 	General 	system features, 
exchange administration features, 	C- 

L 
DOT I?SS S/W  Architecture, Data base, 
maintenance architecture, exchange 

.;.'admjnistratjon peripheral.processor, call 
Processing, 	caIl.:prbcessjng 	fatures, 

:flo,wrnaintenance feauresflow ICp SI I 	J W 	and 	UNIT 	Subscriber 	line 
administration feature, 	billing 
administration 	features, Trunk 	and routing 	

administration, 	traffic 
administratior), system control features, 
patch 	administration 	niaintenance 

TESA FLASH 	 14 

I'  

• 	•. 	. 	. 	• 	. 	...... 

capabilities, àlamandrèporjStaj. 
p hilosophy . forTUafldSUMajtèflañce . . 
command&, 'mainenance proedure;;;": 
installation, data bae. preparatjo sal ierit 
features of installation &..Maintenance 
practice in respect of..C-DOT AAXs 	

; IV. SPC Telex (EDX):,:. ... . 
Block 

system single-switch Blcck 'Brief 
description/functions of each k SU b_ 
system Central processor,comrnu.4 
nicat ion  
Back up 

system status panel, Different type'of , 
line terminator c,ards, 1C1aIJ ,  request,1  
handling, call conriect, call discorrnect, 
Call record journalIing Värlous.faciIjtje 

	

'Ii, 	 ..... and servIces Dual sytem coifiguration 
system switch overs, Jautomatic restart,'i 
rnanual restart, Startupofthe.system-.; 
with disc Tape,. s'stém . crash:Systemc. 
savings. system •'c.ommands4rom 
console Aerminai ll. LinE!-oriented:; 
commands fromsupervisory. terminal,. 
system reports., on..CT&.ST..poweyl 
supply . arrangement, 	Genoal 
maintenance phiIosophy..Use;of..:.: 
diagnostic programme, periodic .v.oltage ;:' 
measurement and useof J lOtester,..... 
Electronic telex concentrator and TDM;: 
sequence of Installation activities, 
Installation and commissioning of 
exchange and power planequiprnent..i. 

Long distance switching and; 
signalling system 	2O Marks' 
Details of Natlorial'switching plan, 
numbering plan ,charging plan and 
national transmission and 	gnalling 
plan 	 .' , '. 	

I 
Various signalling system s being used 
in the Department for local, trunk ano 
telex networl( such asF/M 1912 modified, 
lop etc. Salient feature 1cciTr.No;... 
signalling system  

• 	. 	. .• 0CTO8EA'.206O; • 	.•. 	
•. i,:: 	i. 

s•'J_ 0. 

• 	. 	• .' 	'•.•• : 	.! ,;• 
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Standards for the allowable noise for 
telephony,  and television. Factors in 
overall Svsterii design, band width, 

• frequency band, transmission path 
Consideialion, antenna gain, SSOG 
(Satellite system operation guide) 
carrier mb-up procedure, SCPC (Single 

• 	channel 	per 	carrier) 	system, 
atmospheric 	absorption. 	gain 
attenuation, •ioise andother,. effects. 

' Transmission delay and modulation. 
• . Knowledge of Indian. Satellite system 

s... ...(iNSAT) Launch vehicles and structure 
of satellite Interference from and to 

f.terrestrjal syètems, antenna, tracking, 
noise. receiver sstémc and 

•/.'. 'paranietrj6 amplifies. 	:• 	• 

• TESA FLASF 	 . 

23 

D. DIGITALTRANSMISSION SYSTEMS • 	 • 	 • 	 .• 	 •. ., 	 .• 

 M :.SM.1oo 
• 	 . 	 • 	,. 	 '• 	 • 	• - 	 , 

Diqital coaxial 	' 	20 Marks 
. 	 . 	 .• 	 •,• 	

( 	 . 	 • 	 .• 	 .• 

• Line equipment - BIock;schematjc 
•
,of 

	

• 	typical 34 Mbt/sec and •  .140 Mbt/sec;..,! 
coaxial system and briefdescription and 
functions of various units 	 ' • 	 • 	•, •R 

	
-:: 	 r•.• 

Vatious line codes like HDB-3...(H,gh 
density BipoIar)and CMI '(CodedMark ç 
Inversion) IRZ (Return ;td Zero) and 
(Non rturn"to Zero)etc'f 

Multiplexing equipment (MUX-Heachy)j 
of Multip!exing-2.Mbt/s 
Mbt/s with basic. biockIagrarns..j 
Use of 

Testi ng/meas u 
testing digital 1I171 k.andj.theaPPucations.y.4 

II Digital radio ReiySyetem 
(Microwave and UH) 	A3Q Wark 
Frequency planning andcoordinat,on 
selecting a digital radio bearer for the. 
route. • 	 • 	

• •. 

	

4 	! 
Various types of modulation techniques 
for different capacity system, brse')4 
Jescription and working of the modems 

• •' •iq 
Block schematic.of a typical 344 140:• 
Mbt/sc.c radio system including 
ocjeflorators and brief functions of Its 	. 

various units. 
• : • 

• 	. •' 	 • 

	

Factors determining the reliability of the 	•' 
digital Radio system. : • 	• 	

• • 	. 	••',•. 	•.•' 
Block schematic of a120 chnneIdIg •it&' 
UHF trans receiver and fii'flctionsf its 
various units 

Hierarchial 	digital 	nultipfexjncft 
equipment (2 8,34 & 140 Mbt/sec) and 
their working with the...hélp óf'ablockM1j 
diagram 	

1 	:  Measuring. instrumnts: 'andtheirii 
• . 	

•'. ,.••t ,•.......... applications 

i 	.l 	• 	. 	. 

	

15 	 • 
 . •'.1OCTOBER2OOO • 	

' 	• 	 • 	 • 
. • 	.' •• 	• ..",- • 

• 	 . 	• 	 • • 	., 	 • 	
• 

A 	 ,'T 

_ Prináiplès of network management. 
, p' Principles of working of E:10B TAX and 

,its inter'working with other local/TAX 
S V stems. 

C. A.. ..C . r:TR t.NsMlssIoN :  M.M. 100 
1. MiCrOWJV systems 	55 Marks 

\'arious gource of noise, system design 1  
objcIivs. CCITT & CCIR standards. 
Planning and designing of multi channel 
microwave system. Calculation of 
heights of tower and maximum number 
of antenna which a tower can take. 
Selection of Microwave systems, choice 

• of Antenas, wave guide, Ductng fading 
& fade inargine 4  multi., path fading. 

-. Microwae device,.travelling wave tube 
Klystron 	ond Semi-cuctors like 

. .........crystal vractor-diode' tunnel and Impact 
Avlanche Transit Time (IMPATT) diodes 

$election;..engineering ordér.wire 
'  supeviscry, protection switching and 

'remote controls, Jelevision, Transm-
ission Measurements of power and 
frequency, noise figure, group delay. 

S Noise power ratio measurement, 
standing! waves ratio measurement 
arnlituda frequency response. 

ii. Satefl;ta : 	 45 Marks 

I 
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C;abie laying-Precautions to be observed 
during laying. Requirements of various 
special tools and apparatus e.g. 

machine, pulling machine and 
winch. Test instruments required for the 
testing of the cable like Optical time 
domain rc-ftectometer (OTDR), optical 
cable fault locator. 

Optical sources - LEDs (Light Emitting 
Diodes and Lasers). 

Optical decoders, pin diode and 
avalanche Photo diodes. Description and 
working of optical line equipment 
terminal (OLTE). 

Description of various hierarchial digital 
MUX equipment 2,8,34 & 140 Mhr/sec. 

Testing the various test equipments 
required for testing the optical fibre link 
Precision power meter, optical light 
source, digital transmission analyster 

o 

Ill. Optical Fibre Communication : 30 Marks 

Cable construction and characteristics 
of optical fibre cabte-monornode arid 
Mult:-modu types repeater spacu ig wilt 
reference to a typical loss Budget 
caculat,ons. 

	

EXTERNAL PLANT: 	.. . M.M.i:100.j 

Line Transmission 10 Marks 
Trrrrrsrnisaion o(juntion, attonuatioh and 
phase 	stants, 	distortion 	and.. 
distortionless transmission, submission 
requirements and type of distortion, 
adding, impedence matching, X-talk and :: 
noise and their sureménts. . 

P.T.C.C. . 	. 	. . 	15 Mrks'i., 
PTCC, its formation and functions;; 

• inductive reference to telecom;: linest 
and cables from power HT:wo.res': 
factors governing calculations QH 

• inductions: hods of getting .PiC.H 
clearance tor newly constructed;aridi 
telecom lines and cables Safe limits - 
CC ITT ectives - power crossings 
Estimating 'for :,per 	prot.ec,tl,ve,c 
arrang'ements and charging.from.the: 1 c' 

strical department when necessary . 

CABLES 	•'t 	 15 Marks' 

Coaxial cable ;.construction.'..&'i 
acteristics of different types of coaxial. 
cables in the department. Selection of 
route-preliminary survey, Detailed,' 
survey, Repeater spacing.: Tests on; 
cable before and after..laying',.'. 
precautions to be surved during laying.1•. 
Jointing of coaxial cables, local type bf::.. 
:tOolS and precautions. 	: 
Sling formationand sling pressurisation; :1 
Poling. and Balancing .Techrdqyes ;  
Termination in repeaters. Transmission.:' 
test in a completed repeater sectjon.:; 

OPTICAL FIBRE CABLE : .15.Marks: 

Optical Fibre cable : constructionand:: 
characterstic of optical fibre 
Monomode and Multirnode, types 
repeater spacing. Selection. of.rotite-
cable laying direct in the ground and 
through ducts. Precautiqtsto be,,:: 
observed during laying. Spicing 

OCTOBER 2000 

D. 	:tT. 	tSTM 	Computer Basics, 
Ogent Se;ver Architecture, Local Area 

e:.iorking, \!ide Area Networking, Inter 
Nt'.vorkinjj, Router, Frame Relay, Inet 
and Asynchronous Transfer Mode (ATM) 

a) Circuit Switching Concept V/s 
Packet Switching. 

	

h Leased Lines - and their proper 	1V. 

man age iii en t. 

Effect of Interret on normal 
switching is used such as 
congestion, holding time; tariff, 
voce over Internet, FAX over 

. ' 

	

Internet etc. 

HVNET,'RABMN 

TESA FLASH 
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0 	

• 	 . Jill 

	

Speciai type Oftools:and 	to the Grade 'of.: TES. Group 

	

apparatus used during tayin and 	regarding 

JA 	
SPhing hke Optical lime Domain 
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eflectometer (OTDR) Opitcal cable fault 	
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\ /- locator 	 . 	 . 	. 	. 	
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Reference is Iflvlted•to this office letter ; • 	• 

V. 	
4D rsTlNAIDs 10 Marks 	

of even no dated 
29 9 2000 on the subject 

	

Testitig Of lines and cables -fault 	mentioned above y  In thisjétter. 

	

IOC&tlSaticn in details Electronic fault 	nurnb 	5 'appoInted upto 31 3 90 
;jñ
and' 

gjne
for , 

locators and LaDle IOute locator.   
VI TELE 	 SC upto 31.3..91 may be read asunder Pfl11TERS 	

15 Marks 	
appointed against the acanc 	for th Comparison of conventional and High 	recruitment year upto 

l9OandfoñSC)l Speed telegraphy. Teleprinter key board 	for the recruitment yearupto 1991 Motor and speed control transmitting 	
M1NSTRY OF PERSONNEPUB,C Receiving Selecting and printing 	

GRIEVANCES AND PENIONSI rnechajnisrs Auto start stop switch, 	
(Depametfp 	and answer back unit, letter and figure shift, 	

) I 	EDL and belt signals, margin its 	 NOTIFICATION adJustments and measurements 
 measurement of, 	 New Delhi the 30th September 2000 - 	

distortion printing ofS 0 904(E) 
	In exdrc ,sof 1 the powers 

repprforator and automatic transmitter 	
Conferred by the proviso1joarticIe3O94dd -with particular reference to Hindustan 	
clause (5) of article 148 of the Consti10 

Teleprjnler 	
* 	

and after Consultation with the Comptroljer Structure and layout of Electronic 	
and Auditor General of India in relation to TeIepr,n 	modules and units and 	persons serving in the 	n' India Audit and associated circuits Power supply 
	

Accounts Department the President hereby" Cssemby. Te!egrapin, line interface Tape 
	makes the following rules further,  to amend 
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reader Machine 	

the Celtral Civil Services (Pension) Rules, conw1 c eiel>ss and fault shooting 	1972 namely  Proqrnj ntio of na'amoters 	
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'III r 	iL 	:' LGAfHy 	5 Marks 	
Central Civil Services (Pension) Variojs t"ps Of FAX machines & 	Amendment Rules, 2000 rnoderii facihtie and operation 	

(2) They shall come into force on th 

	

VIII PUS CO)r MODUlATION 15 Marks 	date of their PubfJcatio in the 
Official Gazette Various type of PCM systeris in use in 	

r 
the departmnt CCIfl performance 	In the Central Civil Services (Pensiop) 

r limits for' various parameters 
Higher 	Rules 1972 after rule 37 thfoJowing rule 	

j 
order PCM systems used in coaxial and 	shall be inserted namely -, optical fibre cable media 	

H37A Conditions for payment of pension 

	

Year wise vcaflcies in TES Group 's' 	on absorption consequent 
Upon,conversIon, for the yea 1 999-2000 and 2000-2001 	of a Government Department tnto a Central 	I 
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Sector Junior Tel 	Officers for prornotioti 	Undertaking 	

1 	

/ TESA FLASH 	
17 	

OCTOBER 2000 	J 
/ 

..................................... 

cc 

• 	--•. 	- 	. 	 -. 

	

." 	. 

V 



Jr . 	: 	• 	. .. . . 	 :4D::. 	. 	
. T 	:i::.:'., 

, 	b 	
L V • 	

: 	 . 	 . 	 , 	
•. '.: 	.. 

,-'., ,-, " -'V V 
 JiI1ALtAI )AINLr1A,K 1N1WiVILtiVLUtI) 

I 

(A Goverhment of India Enterpnse)' 
OFFICE OF THE CHIEF GENERAL MANAGER 

ASSAM TELECOM CIRCLE GUWAHATI77 

No Rectt-3/3lIVol-11162 	 Dated at Ghy the 08-11-2002 	 $ 

To 
I the Chief General Manager, TIF Uzan Bazar/GH 	

\ 2 Trie  Director MfW (Mtce), ETRTGH 	 ' 
3-6) The General Manager Telecom 	 I 	 I 

Karnrup/ JorhatlDibrugarhlSilchar 
7-9) The Telecom Distnct Manager 	

4$ 
Tezpurl Nagaon/ Bongaigaon 	I 

The Dy, General Manager, RTTC Guwahati 
The Principal, CTTC, Guwahati 
The DE, CTSD, Guwahati 

13') The ADT (Staff'), Circle office/GH 

Sub:- Departmental Competitive Examination for Promotion to TES Grou B'\ 
under 25% quota to he held on 01/1 2/200' 

The above mentioned Competitive Exaniinatior which was initially scheduled to 	:- 
be hcld on 1 51091'1001 will now be held on 01/1212002 as per time table below - 

per 	Subiect 	Maximum Mdlk 	Day& Date 	TimeOST) 

I 	Advanced Technical 	100 	 Sunday, the 	10 00 AM to 
Paper- General 	 1 Dec'2002 	1 00 P M 
(Objective Type) 

II 	Advanced Techmcal 	100 	 -- do -- 	2.00 P M to 
Paper- Special 	 - 	-: 	5.00 1.1vL . 

The examination will be held as per New recruitment Rules for filling, up 
vacancies arising during 1996-97 (23 7 96 to 31.3.97), 97-98, to 2000-2001 

Other tertns and condition will remain unchangeC 	
-:. 

You are requested to communicate the new schedu1etoallcandidates.,-. : • '.. 
	•-,, 

copy w- 
Notice Board, Circle office 

1' TT7q A (T\ Acc'n1 '-"ii 
Sin) S.'A$ S#J t# LJSJj, 5) .LSJIJ.L S t,,,S) A SnJ 14*1) '..fll S/AS.) 

II) TEOA, Assam Circle. 

• 	(A. KC&helieng) 	 : 

Asst . Gener1 Mner (Mm?)) 

For.  CGM3wahati, 

--H 
"I 

/ 
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INTHE CENTAL ADMINISTRATIVE TRIBUNAL 	Lr\ 0 

tIEJWAjATI BENCH AT GUWAHATI 	
-~ 

O.A. NO. 377/2002 

,..' 

I ( 
Md, Akhtar Hussain & Others 

Vs 

Applicants 

Union of India & Others 
	

Respondents 

(Written statements filed by the respondents) 

The written statements of the respondents are as follows: 

That a "copy of the O . A. No.37712002 (referred to as the "Application") has been 

served on the respondents. The respondents have gone through the same and 

understood the contents thereof. The interest of Respondents No.2 and 3 are 

common and similar. The Respondent No.1 is a separate authority which Is 

represented by the respondent no.3 as assign and successor in interest. 

That the statements made in the application, which are not specifically admitted are 

hereby denied. 
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3. 	That before traversing the various paragraphs of the application, the respondents 

give a brief resume to the status of the respondents which has undergone changes 

so far the respective rights and liabilities are concerned, as under 

(a) 	The Govt. of India, Ministry of Communication, Department of Telecom, as a 	Mdi 

matter at government policy decision, brought some changes whereby the status. of 

the petitioners were completely changedlaltered giving rise to various legal 

complications! implications. In pursuance to the New Telecom Policy,1999, Govt. of 

India with a view to corporatise the provisions, functions of the Department of 

Telecommunications ( Dot) formed a company named and styled as the " Bharat 

Sanchar Nigam Limited" (hereinafter referred to as the "BSNL") with its detailed 

Memorandum of Association and the Articles of Association. The said company was 

registered with the Registrar of Companies under the Companies Act,1956 on 

15.9.2000. The necessary Certificate of Incorporation and the Certificate of 

Commencement of Business were also duly issued by the authorities. Thereafter, 

when the BSNL came into existence as a separate, distinct legal entity having its 

Board of Directors as the absolute and supreme authority to regulate the affairs of 

the said BSNL, the Govt. of India, Ministry of Communications, Deptt. Of Telecom. 

Services, brought out the Office Memorandum No. 2-31!2000-Resig dt.30.9.2000. 

By this O.M. the Govt. of India has transferred and assigned all the assets and 

liabilities and all the existing and subsisting contracts, agreements and Memoranda 

of Understanding of the Deptt. Of Telecommunications, Deptt. of Telecom. Services 

and the Deptt. Of Telecom, Operations to the said BSNL with effect from 

1.10.2000. By the said O.M. the Govt. of India also made it clear that they have 

retained the function of policy formulation. licensing, wireless spectrum 

management, administrative control of PSUs, Standardization and Validation of 

equipment and P & D etc. By  the said O.M. it was also made clear that the BSNL 

would be solely responsible for such contracts or agreements etc. and shall sue or 

be sued in such cases. The O.M. also made it clear that the BSNL shall conduct all 

such court cases as assign or successor in interest of the Government! Deptt. Of 
	

- 

Telecommunications and also implement such judgments, orders etc, in accordance 
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with rules, regulations, directions of statutes. By the said O.M. it has also been 

made clear that in respect of matter relating to personnel (Govt. servants) pending 

before various Administrative Tribunals, High Courts and Supreme Court, the BSNL 

will defend as assigns or successor in interest as per existing rules till the time 

employees are on deemed deputation with the Company. This O.M. however, does 

not speak anything about the cases of the Casual labourers, A casual labourer is 

not a civil servant within the meaning of Article 310 and 311 of the Constitution of 

India or under rule 2(b) of the Central Civil Services (Pension) Rules,1972. 

The copies of the Certificate of Incorporation, 

Certificate of commencement of business, 0.M. 

dt.30.9.2000 are annexed as ANNEXURE-1,2 and 

3 respectively. 
I .  

(b) 	That the BSNL is a State within the meaning of the Article 12 of the 

Constitution of India as it is an instrumentality /agency of the Govt. of India having 

deep and pervasive control over it. Unless the Govt. of India by issuing notification 

under section 14 (2) of the Central Administrative Tribunal Act,1985 brings BSNL 

within the jurisdiction of the Central Administrative Tribunal, the Tribunal shall not 	
F- 

have jurisdiction to try such matter related to conditions of service of employees of 
	 IN 

the BSNL from 1.10.2000 onwards. The Tribunal also can not exercise its power 

under section 14 (2) and (3) automatically. 

It is indicative from the facts that the Govt. of India has conferred jurisdiction on 

the Tribunal by subsequent notifications to bring some societies like Kendriya 

Vidyalay Sangathan and autonomous bodies/corporations like University Grants 

Commission, ESIC etc. The writ petitioners crave the leave of this Hon'ble Court to 

allow them to place such records and rules at the time of hearing of the case. 

Some Benches of the Tribunal has already taken such views in such matter and held 

that the Tribunal shall have no jurisdiction over the BSNL. In cases ( O.A. 

No.198/2001 and 0.A 289/2001 (series)), the Calcutta and this Hon'ble Bench of 

the Tribunal has held that the Tribunal has no jurisdiction over the BSNL 
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A copy of the order dt.1.3.2001 and 3.9.2002 

passed in the 0.A,No,19812001 and 289/2001 

are annexed as ANN EXURE-4 and 5 respectively. 

That with regard to the statements made in paragraph 1, the respondents state 

that the impugned letter dt. 8.11.2002 was issued by the Respondent No.2 to 

communicate the revised schedule of the departmental limited competitive 

examination for promotion to the grade of SDE under the provision of SDE 

Recruitment Rules, 1996. 

That the respondents have no comments to offer to the statements made in 

paragraphs 2,3,4.1 and 4.2 of the application. 	
II 

That with regard to the statements made in para 4.3, the respondents state that 

the examination has been held on 1.12.2002 strictly in accordance with the 

provision of the Recruitment Rules governing the appointment of SDE by way of 

promotion among the eligible ITOs through competitive examination. The manner of 

holding the examination and the syllabus thereof has been finalized by the 

competent authority in conformity with the recruitment Rules and keeping in view 

the duties and function of SDE. 

he SDE Recruitment Rules 1996 came into force on 23.7.96. Therefore the 

vacancies arising on and after 23.7.96 are to be filled up under the said rules. 

TZ

vanciespetitive examination is the first of its kind and intended to fill up 

tising since 23.7.96. For the purpose of Seniority, the vacancies 

tained year-wise and the candidates are called upon to prefer 

/'1 separate applications for each vacancy year depending on eligibility as on 1 11  July 
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of the respective year. This is done to protect the interest of senior officials over 

their relative juniors who became eligible for appearing in the examination at a 
t 

later year. 

,'The examination held on 1.12.2002 is a deferred examination which was initially 

scheduled to be held on 23.7.2001. The notification for the examination was issued 

by the Departmental ExamThiion (DE) Branch of the BSNL Corporate Office vide 

their OM No. 5-712000-DE dated 20.4.00. The same was circulated by CGMT, Assam 

(Respondent No.2) to all concerned including the applicant's union. After the 

issuance of the initial notification, certain clarification regarding eligibility was 

issued vide O.M. No. 5-7/2000-DE dated 21.6.2001. All the clarificahons were 

immediately circulated to all concerned for their information and knowkdge. 

After the issuance of above clarification and to provide time for filing up fresh 

application, the closing date for submission of applications was extended up to 

27.7.01. Resultantly, the examination date was also changed from 23.7.01 to 

16.9.01. However, owing to compelling administrative reason, the examination had 

to be postponed at the final hour. 

After sorting out the problems, the respondent re-fixed the date of holding the 

postponed examination on 1.12.2002 and issued fresh notification vide OM No 5-

1/2000-DE dated 7.10.2002. Pursuant to that notification the CGMT/Guwahati 

conveyed the revised scheduled of examination vide his letter dated 8.11.02 to all 

candidates through their respective  head of unit. The applicant had all the time for 

preparation of examination. As regards, the syllabus for the examination the same 

has been prepared taking into consideration the knowledge and skill required to 

efficiently discharged the duties and responsibility of SDE. 

/ 
he manner in which the examination is conducted is uniformly applicable to all 

candidates and no one is at any particular disadvantage. A level playing ground 

/1 
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has been created for all the candidates for a healthy and fair competition. The 

present applicants form a small part of the total candidates and they cannot claim 

to be more equal than the other equally situated candidates. 

A copy of the Recruitment Rules is annexed as 

Annexure 6. 

That with regard to the statements made in para 4.4, the respondents state that 

according to the recruitment Rules in force, the i.T.Os have two channels of 

promotion to the cadre of SDEJ41h  of the vacanciesof SDE are filled on seniority-

cum-fitness basis and the balance 1/4th  through a departmental competitive 

examination. The eligibility criteria for appearing in the examination is well defined 

and there is no dispute about it. 

Some of the applicants have already been promoted to SDE on seniority-cum-

fitness basis against 75% quota of vacancy. The present examination provides 

them an opportunity to better their seniority position on the basis of performance 

in the examination, They will not suffer any advrese consequence even if they fail 

to come out successfully. 

That with regard to the statements made in para 4.5, the respondents state that 

though it is desirable to conduct the examination annually depending upon the 

availability of vacancy, the same cannot always be strictly adhered to owing to 

various reasons beyond the control of the respondent department. The holding of 

such examination on each year is also not mandatory according to the recruitment 

Rules. The last competitive examination under the pre 1996 Recruitment Rules 

covering 



the vacancies up to 22.7.96 was held on 27th and 28'if November,2000 and the 

results of the same was announced on 	The same could not be held 

earlier owing to different Court cases. The department could proceed to hold the 

examination under the New recruitment Rules for the vacancies arising after 

23.7.96 only after the last examination under earlier Rules has been completed in 

November 2000. In the given situation there was no avoidable delay in conducting 
z 

	

g 

the presentmination. However, the Respondent Department has taken due care 

to protect the interest of senior ITOs, who became eligible in earlier year than the 

relatively Junior JTOs who became eligible at a later year. 

That with regard to the statements made in para 4.6, the respondents state that 

the eligibility criteria syllabus of the examination and qualifying standard being 

equtlior all, the situation appearing before all the candidates remains the same. 

The foremost condition for a fair competition is fully met and ensured under the 

procedure. 

	

10. 	That with regard to the statements made in para 4.7 and 4.8, the respondents 

state that though the examination for filling up the accumulated vacancies of 5 

years is one and the same the Respondent Department has taken adequate 

measures to protect the interest of senior iTOs. For this purpose separate year-

wise eligibility list has been prepared keeping in view the eligibility of each 

candidates as on 1 July of the corresponding year. To facilitate this, the 

candidates were called upon to file separate applications for each year of vacancy 

that the candidates is eligible to be considered for as per the provisions made 

under the Rules. 

	

11, 	That with regard to the statements made in para 4.9 and 4.10, the respondents 

state that the SDE is an all India cadre and the vacancies arising in different circles 

from year to year are being worked out centrally by the BSNL HQ. This is a time 
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consuming,5.omplicated process which has to be performed with highest degree of  

accuracy. [j.he calculation of vacancies and community wise breakup will be 

completed at the earliest and invariably before the announcement of the result. 

There is no practical difficulty in holding the examination before finalizing the year 

wise vacancy. This is not a pre-condition for holding a departmental examination. 

The impression expressed by the applicants regarding holding of separate 

examinations consequent upon inviting separate year-wise application is a fancy 

imagination. The very notification/letter inviting the applicant also contained the 

scheduled of the examination. A plain reading of the notification/letter makes it 

abundantly clear that there would be one examination for all the vacancies. 

Though the examination is one and the same for all the vacancies, separate select 

list will be prepared for each year. The successfully candidates of the examination 
- -S---- fl_\_ 

will receive due consideration for ppmqtion  against the vacancy year(s) for which 

the indivduaI is eligible for. For better appreciation an illustration is given below. 

A successful candidate say 'x' is eligible for all 5 years. He will be first considered 

for promotion against the vacancies of 1996-97 on the of performance in the 

examination along with other successful candidates eligible for that year. In case 

he does not get selected for 1996-97 he will be again considered for promotion 

against 1997 -98 along with the successful eligible candidates of that year. The 

process will be continued up to the vacancy year 2000-01. 

Thus the candidates will receive repeated consideration and opportunity for all the 

years that he may be eligible for. There is no curtailment of opportunity and scope 

because of the single examination. 
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That with regard to the statements made in para 4.11, the respondents state that 

according to the Recruitment Rules in force, the iTOs have two channels of 

promotion to the cadre of SDE, 314 1 h of the vacancies of SDE are filled on seniority-

curn-titness basis and the balance 1/4 11  through a departmental competitive 

examination. The eligibility criteria for appearing in the examination is well defined 

and there is no dispute about it. 

Some of the applicants have already been promoted to SDE as on seniority-cum-

fitness basis against 75% quota of vacancy. The present examination provides 

them an opportunity to better their seniority position on the basis of performance 

in the examination. They will not suffer any adverse consequence even if they fail 

to come out successfully. 

The candidates have never been directed to file applications or to sit in the 

examination. In fact, the Department cannot direct any employee to sit in an 

examination unless it is an expressed condition of appointment. The candidates by. 

choice have submitted applications to sit in the, examination with a view to enhance 

the career prospect. 

That with regard to the statementsiade in para 4.12, 4.13 and 4.14, the 

I respondents state tha 	eSOiian all India cadre and the vacancies arising in 

different circIeJs4tfear to year are being worked out centrally by the BSNL HQ. 

This is a..tli(e consuming complicated process that has to be performed with 

hi h'6(egree of accuracy. The calculation of vacancies and community wise 

breakup will be completed at the earliest and invariably before the announcement 

of the result. There Is no practical dlfflculty In holding the examination before 

finalizing the year-wise vacancy. This is not a pre-condition for holding a 

departmental examination. 
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The impression expressed by the applicants regarding holding of separate 

examinations consequent upon inviting separate year-wise application is a fancy 

imagination. The very notification/letter inviting the applicant also contained the 

scheduled of the examination. A plain reading of the notification/letter make it 

abundantly clear that there would be one examination for all the vacancies. 

Though the examination is one and the same for all the vacancies, separate select 

list will be prepared for each year. The successfully candidates of the examination 

will receive due consideration for promotion against the vacancy year(s) for which 

the individual is eligible for. For better appreciation an illustration is given below, 

A successful candidate, say 'x', is eligible for all 5 years. He will be first 

considered for promotion against the vacancies of 1996-97 on the basis of 

performance in the examination along with other successful candidates eligible for 

that year. In case he does not get selected for 1996-97 he will be again 

considered for promotion against 1997-98 along with the successful eligible 

candidates of that year. The process will be continued up to the vacancy year 

2000-0 1. 

Thus the candidates will receive repeated consideration and opportunity for all the 

years that he may be eligible for. There is no curtailment of opportunity and scope 

because of the single examination. 

14. 	That with regard to the statements made in para 4.15, the respondents state that 

the applicant in one hand complaint about alleged delay in holding the examination 

and on the other hand speak of the insufficiency of preparation time. The inherent 

contradiction disclose the mind-set of the applicants against the examination 

fearing that their junior may get accelerated promotion to SDE and taking position 

over the applicant in the seniority list of SDE by virtue of better performance in the 

examination. 
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As already submitted in Para above the initial notification for the examination was 

issued on April 2000 and the last letter conveying the fresh date of the 

examination was also issued 1 month ahead of the date of examination. The annual 

calendar of examination for 2001 was also circulated to all concerned including the 

service union of the applicant. The candidates were aware of the tentative 

programme of the examination from the very beginning and they had enough time 

for preparation. 

It is already explained in Para 4.9-4.10 above and reiterated in Para 4.12 to 4.14 

that though the examination is single, the candidates will get repeated 

consideration for promotion on a year-to-year basis depending on eligibility and 

performance on the examination of the individual. 

15. 	That with regard to the statements made in para 4.16, the respondents state that 

the answers made inthe foregoing Paras would go to show that the apprehension 

expressed by the applicants are misplaced and unfounded. The Respondent 

Department has made adequate arrangement to ensure a fair and healthy 

competition for promotion of the applicants to the cadre of SDE. All the candidates 

including the present applicant before the Ilon'ble Tribunal are equally placed and 

each candidate will receive the consideration they rightly deserve. It is also taken 

care of that the candidates who have already been promoted to SDE do not suffer 

any evil consequence even if they do not succeed in the examination, 

The Respondent Department honestly admit that it is desirable to conduct the 

examination on a year to year basis but the same is not always feasible for various 

reasons beyond the contest of the Department. 

The last competitive examination for promotion to SDE under pre 1996 Recruitment 

Rules was held in Nov'2000 for vacancies up to 22.7.96. The same could not be 
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held earlier owing to various court cases. The Department could proceed to hold 

the examination for post 22,7.96 vacancies only after the announcement of the 

result of Nov'96 examination, In the fact and circumstance of the case the delay in 

holding the examination is unavoidable and beyond the control of the Department. 

However, the department has addressed the problem of the candidates arising out 

of the unavoidable delay in holding the examination and taken adequate protective 

measure to protect the claim of the senior over their juniors vis-a-vis the eligibility 

of the candidates on a year to year basis for preparation of year-wise select panel. 

That with regard to the statements made in para 4.17 and 4.18, the respondents 

stage that the applicant have no genuine reason to be aggrieved by the manner in 

which the examination has been conducted by the Department. Their appreciation 

are misplaced and not borne out of any valid ground. Thousands of candidates 

have appeared in the examination and are eagerly awaiting the result thereof. Their 

aspiration lies on the out come of the examination. A small section of the 

candidates cannot frustrate the whole process effecting the career of all aspirants 

more particularly as they are not put on notice and unable to present their case 

before the Hon'ble Tribunal. 

That with regard to the statements made in para 5.1 to 5.6, the respondents state 

that the grounds shown by the applicants cannot sustain in law and the facts and 

circumstances of the case. Hence, the application is liable to be dismissed with 

cost. 

That the respondents have no comments to offer to the statements made in para 6 

and 7 of the application. 

That with regard to the statements made in para 8.1 to 8.5 and 9, the respondents 

state that in view of the facts and circumstances of the case and the provisions of 



13 

law and Rules, the applicants are not entitled to get any relief whatsoever as 

prayed for and the application is liable to be dismissed with cost. 

In the premises aforesaid, it is therefore prayed 

that Your Lordships would be pleased to hear the 

parties, peruse the records and after hearing the 

parties and perusing the records, may be pleased 

to dismiss the application with cost. 

VERIFICATION 	

ii 

I, Shri 	 , at present working as 

46 th e  office of the .. . , being 

competent and duly authorized do hereby solemnly affirm and state that the 

statements made in para ...Y. . are true to my 

knowledge and belief, those made in para ..... ............................. 

being matter of records are true to my information derived threrefrom and the rest 

are my humble submission before this Hon'ble Tribunal. I have not suppressed any 

material fact. 

And I sign this verification on this 	day of April, 2003 at Guwahati, 

4 	: 	4 
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Is this day 	incorporated under theCompanies Act,1956 	(No . 	 of 	1956) 
and that the Company is limited 	 -- 	 - 	 - 
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COMPANY NO 5510773 
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~k ific' ate for . 0 	Pricement iotBus ,mes 

	

1NR 	 T 

Pursuant to section 149 (3) of theCompanies Act 1956 

cb11 31[j4 1956 	4TS 149 (3)  

	

lheebycertifythtthe 	BHAAAT SANCHAR NIGAM LIMITED 

' 	 \t/ 	 . 	 . • 
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which wastncorporated under the Corflpnies Act. 1956 orit 	• 	 .. 

	

PqA fui1i44., 19S6 * 3ffdic1 sflçj 	 24 '1TT 	1922 
It 

the 	F!FTTH 	day of ?EPTM9  2000 

and whichhas filed duly verifieddeclaatiønn the .. 	 . 
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prscribed form that th le conditions of,$ectlon . 	 . 

149 (2)  

+ 149 (2) (a to ~c)  of thesaid Act have ibeen complied wrths entitled 
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Given under my hand at NEW DELHI 
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this 	NINEENTH 	 dayof 	SPTEMBER 
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N0.2-. tIzuO-Resg4 
GovermfiCflt of India 

Ministry of Communications 
Department of Telecommunication Services 

P) C (V, b 

ANE'XUE 

New Delhi, the 30 th  September, 2000. 

OFFICE MEMORANDUM 

Subject:- 	Transfer and assigning of existing and subsisting contracts. 
agreements and Memoranda of Understanding of the Department of 
Telecommunications, Department of Telecom. Services and 
Department of Telecom. Operations to Bharat Sanchar Nigam 

Limited. 

In pursuance of New Telecom Policy 1999, the Government of India 
has decided to cortoratise the service provision, functions of Department of 
Telecommunications (DoT). Accordingly, the undersigned is directed to state that 
the Gqvernmcnt of India has decided to transfer the business of providing telecom 
services in the country currently run and entrusted with the Department of.  

,relecorn Services(DTS) and the Department of Telecom Operations(DTO) as was 

provided pulier by the Department of Telecommunications to the newly formed 
Company viz., Bharat Sanchar Nigam Limited (the Company) 4th effect from 1 

• October2. 	mp.y has been 
jabiIi.b:shares under the Comiës Act, 1956 with 'itsgistered and 

corporate o1flce In iNew -veini. 
• 	. 	 1 	. 

 
Itepatxnent70ft Te1ecom Services and' Department.off Telecom 

Ope oncemed with providing telecom services in the country and 
maintaining the telecom network/telecom factories were separated and carved out 
of the Department of Telecommunications as a precursor to corpoatisatiofl. It is 
proposed to transfer the business of providing telecom. services' and running the 

.l&cm factcizie.s Xo the newly set up Company, viz. , Bharat Sanchar Nigam 
Limited 	Qcbt2A) 

wftel,s 

	

pinistrative control of PSUsstandai 	joji..&.tatipn 
kD responsibility of Department of Telecommunications 
(DoT) anTelecom Commission. 

WM 

3. 	Government of India has decided to transfer all assets and liabilities, 
• (except cértain assets which will be retained by. Department of 

Telecommunications required for the units and offices under càntrol of DoT, to be 
worked out later on), to the Company 4t All the 

existing contracts, agreements and MoUs entered into by Department of 
Telecommunications, Department of Teircom services and the Department of 

Telecom Operations with various suppliers, contractors, vendors, companies and 

uHf 	
I 



dual a 	of supply f pp 	npl 	 - - 
land and buildings -and supply, of services, Mlbalsting d* 'of ftmfa  of. 
business and/or required for operati ns of the Company and with subscribers of 
all types of services, to be provided by the: Company, will abo stand tran3ferred 
and assigned to the Company wiAth keffect fronLn,,jt2Mber 

nce and in case 9jp.tsueand be sued as the 
successor/assignee under th'contract, agreement and MoU. P 
4 
apearancs/memos in all pendjg cases before the Courts, TrThunals, Arb itrators 
josgflers c Js 	Unig and p.olyn 	ice 

with the Deartment of Telecommunications. ThCompant substituted 

sisor successor in interest of the Government/Dc atment of 
TCommUIucatiQns,pfljbT. Juj so far cticable 1 be 
coinolcted.by 31 December 2000. 

ti

5. 	In respect of matters relating to personnel (Government servants) pending 

Co 
the time 	 oeee on deemed dep utanon with thep any.  

6 	 Jgemen/order/awaddthd ,  

lemented in lette and spirit 	the Company, in accordance with 
rules, 	 lations, directions andstatutes. 

7. 	Thsc instructions will come into force with effect fro I October 2000. 

(VINOD VAISH) 
Secretary to the Government of India 

To 	 ' 

To 

The Sccretazy DoT and Chairman Telecom Commission. 
The Secretay, DTS. 
The Sccrctaiy, DTO and Member(Prodn.) Telecom Commission. 

4 	Membe(Financc) TekcomComrnjssjon. 
Member(Services) Telecom Commission. 
M6mbeTechno1ogy),Teleom Commission. 
Additional Secretaty(T) and Seretaiy Telecom Commission 



• - Awl  

I 
: 

.- 
'Joint ecrtary(A), DoT. 	- 	. 	, 	 -. 
OSD Corporatisation (DoT) with request to bring it to the notice of the 
Board of Directors of Bharat SancharNigam Limited. 

Chief General Managers of Telecom Circles, Metro Districts, Project 
Circles, Maintenance Regions, Telecom Stores, Railway Electrification 
Projects with requ'st to commu&cate. these orders to all units working 
under their administrative control. 
All Principal Chief Engineers / Chief Engineers - Civil and Electrical 
Wings, with request to communicate these orders to all units working 
under theiradministra! :ve control. 
CIfief Architects - Che: '-i 1 ..C1cuna and Mumbai, with request to 
communicate these orders to all units working under their administrative 
contro1. 	, .. 

i4, 	A11 Chief .  General Managers - Telecom Factbrie, with request to 
communicate these orders to all units working under their administrative 
control 

15: : Sr.DDG(TEC) 
16; !Sr.DDsG- (BW)/(ARCH.)/(ELECT.) 
17..1 - Sr.DDG(ML) - . with :  request to communicate these orders to all PSUs 

working under their administrative control. 
18 SrDDG(JC&A) 
I 9.. Executive Director, C-DOT. 
20." t Sr.DDG(Vigilance), DoT 
.2o.. 	DDq(Per.). ; 	.. 	 --.7•, 

Copy to:- 	- -- 

1. 	PS to Minister of Communications 
- 	2. YPS to Minister of State forCornmunicat ions 

3. 'All Advisers, DoT 

1. ., 

 

Bhmzi Sanchar Nigam Litt 	 -• - 

. 	

- 
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CLN TRZDU 	QUt1ATX 

Or'i.thal 1 pp1icatlnallo. 209/2001 k  364/2001. 
366f2601 ' 372/2001. 403/2001 109/2002xci160/2002; 

201 
Date oi Oricr This the 3r( Dy  of Sapteinbor, 

' 

Tho Hon ble Mr Juatice D.M.Chod ury,e-Chjrm 

The Honb1e 	 Admnjstratjve Menther. 

	

7 O. 289 of 2001 	 . 

rj Dcrc1t za.m Giyan. 

&.1. Gobir. ?ath, 
nL 

Sri J • o opal Das. 

.4. .&'i. Kandewar Konwar. 	 ••. 	
;. •. 

5. Md 1,)odu]. Gafar Choudhury, 
6 	 •.. 

• 	.7 .Md 	1l.Ka1.un afl 	. 	 •. 
8. &i AnupBcra 	 . 	. 	. App1i'rts 
By )dvocate Sri. S.S3rrna. 	 . 	

•. : 	

. 	 . 	 .. - VQrsu3 - 

, Unlon'og 	 &. cr. 	• 	 . 	
. . ROspJe •0 

y AcJ9ocat 	i ADeb ROy,Sr.C.c C. 

2001 

'i Deo Kumar Ral. H . 	 . 	
• . 

By Mvccate Sri S.Sar-na. (t 

Wrsus
.. 	. 	• 

	

Urioh of In&t & :)rs. 	 . . 	Reponcirit. 

BySri B.C.Pathak,Ad61.c.c..,c. 	 . 

O.A. 366oL 2001 

Sri. Jun Des. 	• 	 . . . App1ic1t 

Sa 

_I. •  

(t \ 	YJ%VOcat:Sri 1ma 

\•..••. -' 	r 10 	 & Crs. 	 •s•• • .RCSpOnthnts 

A.Deb 	 . ••, 	. 

CTh. 372 rf 20ri  

	

i Yhiti,3h'Ejcb Uatli 	 . 	:. Appu1cnt, 

B Y 1dvccate :j S.Sarma 	• 	 .: 	 H 
Vrsus - . 	

. 	 : f •: 

	

U.ion o Irwla & Orc. 	 . '. . 

By SrI A.COL) Roy, £:.C.c.S.0 	 • 
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403 of 001 

• .1. Md Nurruharrunad Xli. 

3 md. Xlayr.id Chudhury. 

Md Hrimurran.an  All, 

Sri Benudhar Das and 

• 6. d. Tafflc Xli 	 .• 	 . AnpliCant 

By Advccate Sri.B.Malakal 

Versus - 

•Union 	Indi i, & ors. 	 . . . Respondents. 

• 	•By Sri A.Deb Roy, SrC.G.S.C. 

• 	 o;At 109 of 2002 

	

Sri DilIp Kurnar Tante 	 . . . Applicant 

By /vccate Sri. N.3rah. 

r s us - 

	

India & . 0:z. 	 ..,. . . RcsponJn t.. 

By Sri A. Deb (oy. Sr CC..C. 

A . 16 	t 2002 
.._L_••.••._ - 

1:Th.: thendraingh 

2 All 7ndia Telecom Lrlr)loyees Unirm 
LinCStaff o 
Manipur Division, Irnphal 

.Y:r epréseted byDivi!cnl Sedreta..,, 

	

Sri. idculla Singh 	 • . . Applicants. 

fly )dvccatc s-ri 

Verouc . 	 - 

Unicn of India & Cr:;. 	 . . . 	espondents. 

By Sri B.C.Pat..ak, 	1d1.C.C.S.C. 

The issue !nvolved in th cases pertains to 

:( 	
cct1fcrrnnt of 

temporary status in the light of the scme 

• '• 	 pepare& by the Telecom Dcpartnent pursuant to the decsi 

the tuoreme. Court. in Ram..Gopl and othersys. UnIon 

of India ,  and othtrs date117.4.90 In lrit pet.ition(c) o 

1280 of'1989. Keeping in::mind theplight of tl-i.z casua. 

ccnt(I 

p 

t. 



/ .. 

/ H 	 - 
/ 	 ra t 	 LOULt AL. the above 	entjnccl c• 

/ 	dirpct.cd )tho athcrity to prepare ascheme r'n r ,1 tic'r 0  

- 

icr crcIla, O 	ar in 
th:tel 	dearent 	The department. of Te1comjs0 

S 	
. • 

	
fol lowed the auit, and prepared a Scheme of cnfernt - - 	 Of 	

:• 4 	
(' 	

D-f tOrary. 	 casu 	.labOurers who were emo1oyedran-'. -• 	
have render dccnt1z.0 	Service for 0; 	 .. 	 rfs-• more than 'or1e.ar 
in'tbe, teleCom depent. Apcordin1y the scheme known  as 	Casual Labo 	ers (Grant of Tenporary Status and 

-, 	•. 	t 	 - Relj3atjcfl)h 	19e9wasprep. By order.dated  
_p 1 	th 	( verruflent of India, Department of Te1ecu_ 	i • 	•• 	 •- flicat.jcns .rnentj 	about - 	its ;approval o 	grant of tempo... 

rarystUS to the casual labourers whc.wre eligible  
as on 31.3.97. By the Vaid COflUfljcatjc n  it was.  
that the grant cf teinperry 

status to the casual 1abcurc•s 
order dated 	2.2.99 - ou1d be 

• 	.(• 
•,V 

•• 1:.4.97 	 cOmmunicatIon it Was also 	arified- 
that
at the. porons would be eligjbe icr conferment 

of 
temporary Status who 	re bligible as on 1.8.98. It may 
bementioned that the said Co1rnrunicatjon 

was issued to 

	

the authoritjes icr judçjing the eliyibjflt 	c 
- , 	 V 	 - • 

and did 'not naturally mean that one was to be in service 
on 1.8.9 	 V 	 on the datepreacrjbed -3 	wht.twas inaietedwa tQ!att . &In th011gibi1,ty . 	,.V  erous aPPlIc t tions were filed before us ror V -y 	•.- 	- 	- . 	

V 	• confeLeflt 
o\mporry V 

• 	 • 	 •' 	V a- us in t 	light of the scheme. In some f 	
e case 	we' d irec ted the authorty t consje 	the 

Cas and to pass appropriate order. In 	some of the ca5es 
the authorjta$sedd 	

rejecting their gainst - 	- 	
- 	-:- ich the agrjevod peroon movc- 	this 	 by way ,  

of these applications 	In some of the applications Written 

V 	

Contd. .4 
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have pOru3e 

/ 	 backgrcuncJ stcry of the cchcrne which it3clI ref lcctccl 

/ 	 the approval ci the authcrit.y for abcrpticn of those 

peoo1for giving the benefit of Government of. India 

at theinstance of the Zupieme Court. The courie1 for 

the respcndent.s hc:ever pointed out that there is a big 
setup 	 .•.. 

change in the adnisrat1V.L the Telecodepartient. 

Reforrin tothe new.telecouipo1icy of the Covernrnrt 

of:India19991hereby itdecided to corperatisthe 
tirough 

e.lecorn.depat.int L.Rhcratsanchar Nigamn Limnitod and 
4 . 

stated• that. the matters are now within the domain of the 

BSL.oarasical1yc3nccrnud in these applications 

as to the ab3orpti:n cf thocecasual labourers who were 

wrkedunderthete1ccorncicpartment as on 1.8.98 and who 

were.el•igib1e forrantci teiprary ctatus as on that 

cay. The cffjc. cemerandum No.269 94/92 STN.II datc3 

29.9.200Oj.se1 t 1ndicate t -x co:nitment of the authcrity 

for regularjsatjon cf the casuaX. 1bourcrs it:a1so 

epearà fron. thu ccri 	ir s:ued by th departmnunt 
I3Jc)2vo__' 

of Tc icc Qrmunlcaticn 'at33 .9 .2002 ihieh expres3ccI its 

concern for rosolvin'j th cjtutjon. r 13.C.Path,lcarn1 

Addl.c GS.0 sought to raise a queticn of aintainabilit 

in sor 	ofthc acc 'hr' fl'iL is a pnrty. B3Tsincc 

notr.tiicd uncr 	ctjn 14(2), thu Tribunztl hai n 

juric!ctiri to cntrrtain the 'flatter.. In thsc applicatiits 

ercal iu 1sbzcrptioncf the caua1 labourers thozie 

the teec -n department from 1.8.98. Th.: 

rspcnenz, more ptcu1arly, Telacc depart.ent ccm1tt:U 

- 	its Dblicy for iegular!sation of Cu h etp1oc s In 

• t 	ircunst•-  w are of the cpiriicn It will he a flt 

to 1i •tv cfl:ir. 	. at 	'Iire t .i':n to th: t1,aittu..nt 

of Tolecth and the Chi.f General ?1anagcr, Assam Telccoi 

Circic,CuiahaJ. ti take apprpriato stepz' f-r cniJorin 

the case of these ;:;i1ian 	urcsh by con;tjtutin j a 

rcspc - siblc ocitt'e to çc through it ionce for -iti:I 

I,- 
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_ 
,< 	 No. 20-1/2001-Pers-1I 

J9 . 

	

	 Bharat Sanchar Nigam Limited 
(A Govt. of India Enterprise) 

Corporate Office 

b,e) 
' 	

(Pers-il Section) 
20, Ashoka Road, Sanchar Bhavan, New Delhi-i 

_, .. -- 

Dated 4 -th RgmwW, 2002 

= All Chief General Managers, Telecom Circles/Metro Districts 
All Chief General Managers, Telecom Factories 
All Chief General Managers, Maintenance Regions 
All Chief General Managers, Telecom Pro lect Circle 
Chief Gcneral Manager, Technical & Development Circle, Jabalpur 
Chief General Manager, Quality Assurance Circle, Bangalore 
Chief Gereral Manager, ALTFC, Ghaziabad. 
Chief General Manager, Satellite Project, 1st  Floor, Area Centre, 
Jhandewalan Extension, New Delhi. 
Chief General Manager, National Centre for Electronic Switching, New Delhi 

10, Chief General Manager, Data Network, New l)clhi 
Chief General Manager, Task Force, Guwahati. 
Chief General Manager, RRRRATrI, Jabalpur 
Chief General Manager, Stores, Kolkata, 
Chief General Manager, Railway Electrification, Nagpur 
All Chief Engineers, Civil/North / West/ South! East! Central Zone 
Chief Engineer, Electrical Wing, New Delhi 
Chief Architect, Northern/Western Wing. 

M i\ 

Sub: Forwarding of Recruitment Rules of j  SDE(Telecom), (2) SDE 
Electrical, 13) SDE (Civil), (4) SDE (Architecture) an AE (Architecture) and 
(5) SDE (Telecom Factories. 

I am •directed to forward herewith copies of Recruitment Rules of SDE 
(Telecom), SDE (Electrical), SD E(Civil), SArchi tecture) and AE (Architecture) 
and SDE (Telecom Factories) for further information and necessary action. 

Hindi Version will follow. 

(M.K. HRIVASTAVA) 
ASSTT. DIRECTOR GENERAL ( PERS-Il) 

Copy to: 
1. PS to Hon'ble MOC & IT/Hon'bie MOS(C & IT) 



UIIJI 	 II 	 ;' 

2.; PPS to CMD, BSNL 	
\4 

Director (Finance), BSNL 
Director H.RD/Opr/PIg/C & NS, BSNL 
Sr. DDG(EFC)/Sr. DDG( ESTT), DOT 
Sr. DDG(Pers)/Sr. DDG( BW)/Sr. DDG (Elect)/Sr. 
DDG(Arch)/DDG(TFS)/DDG (TRG) 

7 jhc General Secretary, TES Group B/All India P & T Electrical Engineers 
Group B Association/ All India Telecom Civil Engineers Association/ P & T 
ArchitecturWing Association. 
OL Section for Hincti Version of RRs and this order 
Spare/Guard File 
Office Copy. 

D.S. PUN'IA) 
ASSTT. DIRECTOR ( PERS-Il) 



I 	BHAR14 T SANCHAR NYGAMLIMJTED 
A Govt. oF India ln1erprise 

PUBLISHED BY PERSONNEL-Il SECTION OF BSNL 
RECRUI I MEN 1 RULES OF SUB DIVISIONAL ENGINE[R ([F LI COM) 

Issue No-I 

No. 20-24/2001-Pers-Il 	 New Delhi-I 10 001 	Cated: 28.2.002 

Short title and commencement:- 
1) 	With the approval of BSNL Board, the following r'uIe regilatiug the 

method of recruitment to the post of Sub- Divisional Engineer 

• 	 (Telecom) in BSNL are hereby made, namely.:- 

• 	Ii) 	These rules may be called the Sub- Divisional Engineer (lecom), 
cruitrnent Rules, 2002(1ssUcO 1) 

in) 

 
They shall come into force with effect from 1.3.2002 

2 	1)cfinition:- In these rules, unless the conteXt otherwise requires, 

i) 	Conipany:- means Bharat Satichar Nigam Limited ( A Govcrnent of 

India Enterprise) having its Registered Office at Sanchar Bhawa, New 

Delhi.. 
i3oard:- means the Board of Directors of the Company and incides in 
relation to the exercise of powers any Committee of the 3oard/ 
Management or any 0fficei of the Undertaking to whom theBoard 

delegates any of its powers. . 

3 	Application :- These rules apply to the post specified in Colunin(1) i the 

Schedule annexed to these rules. 	. 

4 	Number of Post, classification and scale of pay:- The number of the said pct, its 

classification and the scale of pay attached thereto shall be as specified in column 2 
t 4 of 

Schedule annex4d to these rules. 

5 	Metkod of Recruitment, age limit, qualificationS, etc.:-The methc of 

recruitment, age limit, qualification and other matters relating to the said post sh!I 'e as 
specified in columns 5 to ii of the said Schedule. 	

/ 

Reuui1nflt Rules of Sl)E (1 ciccom) 	
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DisquaifiCati0fl: No person, 
Who has entered into or contracted a marriage with a person 

/having a spouse living, or 
Who having a spouse living, has en 

	

	 contracted tered into or  

/ 	
marriage with any person, shall be eligible for appointment to the 

/ 	
saidpost. 

Ser/ice 	 able to serve 
under the Territorial Army:- A Sub-DivsioflaI Enginer (Telecom), 

whh has not completed the age of 40 years if so required, will be li  
in/he Territorial Army subject to the provisions of Section 6A of the Territorial 
Amy Act, 1948 (58 of 1948) and the rules made thereunder. 

aving :- Nothing in these rules shall aftct reservation, relaxation of age limit. 
Lad other conáessiofl required to be provided for the Scheduled Caste, 
cheduled Tribes, other Backward Classes, Ex-service man and other special 

catego1y of persons in accordance with the orders issued by the Central 

Government from time to time in this regard. 

Initial constitUtioll: 

(i) 
All officials holding the post of Sub- Divisional Engineer 
(Telecom), on regular hasis in erstwhile DOT/DTS/DT0 
before comInenCeneflt of these rules and tlose who have 
been absorbed in Bharat Sanchar Nigarn Lmited shall be 
deemed to have been apointed as Sub- Divisional 

Engineer (Telecom). 
The cyntinuouS regular service of offlcial referred to in 
sub-rule 9(i) above before the commencement of these 
rules shall count the purpoe of qualit'ing service for 

promotiOn confirmaiOfl aid pension 

t'ageLUIJ 

uIteflt Rules of SI)h (telecom) 

/ 



SCHEDULE 

Tame of Post Number of 	- Classification Scale of Whether Age limit for Whether benefit Educational and 

Posts Pay selection direct recruits of added years of other 
or non- service qualification 
selection admissible required for 
post  Direct Recruits 

1 2 3. 4 5 6 7 	H 8 

Sub- Divisional * 18000 Executive IDA Pay Selection Not Not applicable Not applicable 

Engineer (Telecom) Scale curn applicable 
(up to 2001) • correspon seniority 
* subject to ding to the 
variation S  CDA S  • • 

dependent on scale of 
workload 	I • Rs 7500- 5 

250-12000 S.  

inBSNL. 

.1• 
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SCHEI) ULE 
Whether age and 
essential quali flcatioii 

Period qf 
probutidu, if 

Method of recruitment whether by 
direct rceru itmeiit or by proiliot oil or 

In case of recruitilient by 
proiIlt)tioIl/dcpLI1tiio,i/[ranshr giades 

I I in 13SNL Promotion 

Committee exists, what is REMAE.KS prescribed lbr direct any by deputation/transfer or by from which its COmpOSition recruits will apply in 

case of promotees 
absorption and percentage or 
vacancies to be filled by various 

promotion/depu1ation/transfr to be 
made 

• methods 

13 
9 10 11 12 14 
Not applicable Not 75% by promotion on the basis Promotion: I. DDG (Pers.)-Chairman 

applicable ofT seniority cum Fitness. DDG(SR))-Mcmber 

75% 	by 	Junior 	l'elecom R. DDG(Pers)-Mernber 4 

25% by limited departmental Officers 	(Telecom) with three 
competitive Examination years 	regular 	service 	in 	the 

grade. Note : Appointmg 
authority will be 

25% by Limited Departmental Dir. (HRD),  
* Competitive Examination from BSNL Board  

amongst 	Junior 	Telecom 
Officers (Telecom) who have 
rendered not less than Three 
(3) years regular service in the 
grade on 1st  July ol the year of 
Examination. 

Note:- 	In 	qase 	of 	non- 
availability 	of 	sufficient 
riwnber of officer for lilting of 
these posts by 	ronotion/by 
selection 	in 	a 	particular 
recruitment year, 	the 	unfilled • 

vacancies shall be diverted and • 



1 
f rk 

/ 
1/ Departnient 	Competitiv 

Examination and vicevefsa 
subject to the condition that the 
quota shall be restoed in 
subsequent recruitment 
2 Promotion of JTOs halLbe 

.. 	 made on the basis of an A1I 
India 	eligibility 	list 	at 

Corporate Office only. 	S. 

The crucial date lr 
determining the eiigibi1ity Ilist 
shall be 1st of July oflyeak to 
which the vacancies peitain 
4 	The syllabus and uIes for 
con.ducting LDCE shall I be 	 . 	 . . 
such as the Board may 
pi csci lbL fi Ofli time to tifli 

5 Where juniors who have 
completed their quahtying 
eligibility service are being 
considered for pomotion, their 
seniors would also ibe 
considered provided ihey 1  are 	 ,. . 

not 	short 	of 	reqisite 	 0 

qualifying/eligibility 	service 

yjoreth9jear'L  
M.K. SH I STAVA) 

ASST1 DIREC1 OR GENERAL (PERS-Il) 
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